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( See Rule 42)

In The Central Administrative Tribunal \
GUWAHATI BENCH : GUWAHATI

ORDER SHEET
APPLICATION No. /& ?/o‘Zm OF 199

Applicant(s) Jﬁ/&é W/k‘/i/kﬁv ﬁ&@oé[% ,{7
. »Réspomdent(s) é\/g,«;o(;\/ ? W:cﬁ/ ﬂ,ﬂ-&é—@/{ég .
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? 7 : '
-, - Advocate for Respondent(s) t

o

Notes of, the. Registry | Date | Order of the Tribunal
| 11.4.00 Heard Mr.S.éarma learned counsel
for.f the appl:i.cam?;5 and Mr.B.S.Basumatary -
' . learned Addl.C.G.S.C. for the réspohdentsf
."':’w:( N f Perused the application. Application
“form 'xu, g is 'admitted. Issue notice on the réspon-_
COF of R—e e dents by registered post. Returnable by
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~ O.A. 127/2000
4 Notes of the Registry Date " Order of the Tribunaf
.\Noh‘c( oLw\é %\M '6.6.00 S Mr S. Sarma, . learned counsel
o Rene U &g.ﬁ\kk‘m’c for the applicant- and Mr. A. Deb Roy,
N : learned Sr. C.G.S.C. for the
¢ SR . ‘
;E{;‘ﬂs/ﬁ.am respondents. |
| Mr. A. Deb Roy, learned Sr. l
/5’,@"?(-\2 C.G.5.C. prays for four weeks time to
. ‘ file written statement.  Prayer \
W D8 Aon e allowed.
ffém" List on 7.7.2000 for written
N statement and further orders. /(?/
A/.
12/:%__3: .o o --+Member (J)
—g . o <0
No  Drecllen Aliliomem! r ° e
- /fm Acem fz/@‘?' o | S ':ba
/ 7.7.00 Present: Hon'ble Mr S. Biswas, Administrative
40? Member
None for the applicant. Mr A.Det
MNo- wfa»t\?‘&ﬂf\ Wt“'“"“ { Roy, learned Sr. C.G.S.C. wants further time
W ’ " H\ﬂ}‘) to file written statement. Accordingly the case
is adjourned and posted on 1.8.00 for written
. statement,
; A 5'QL"—>
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M 713.11.03 .,  Written statement filed. List for
’ | h'e:;aring on.§6.3.2001. The applicant may
file rejoinder in the meantime if they.
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N w}ﬂ/lm so advised, A
©* Reseimde oy . ' )
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E HON'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN

THE HON'BL. MR K.K.SHARMA, ADMINISTRATIVE MEMBER .
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Whether Reporters of local papers m
the judgment 2

TO be referred to the Reporter or n

Wnether their Lordships wish to see
judgment ? '

ay obe allowed to see

ot ?

the fair copy of the

Whether the judgment is to be circulated to the other

Benches ?

Judgment delivered by Hon'ble Vice-Chairman.
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH.
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Shri priya Bandhu Roy.
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$/Sri B.K.sharma, S.Sarma. : . :
T T ... .. . RDUXCATE FOP TH ADELICANT(S)
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CENTRAL ADMINISTRATIVE TRIBUNAL,GUWAHATI BENCH.
original application Nc. 127 of 2000.

Date of order : This the R /A Day of June, 2001.

The Hon'ble Mr Justice D.N.Chowdhury,Vice-Chairman.

The Hon'ble Mr K.K.sharma, Administrative Member.

shri priya Bandhu Roy,
Working as P.A. (Postal Store Department),
Bamunimaidan, Guwahati=21. ¢+ « » Applicant

By Advecate S/Sri B.K.Sharma, S.Sarmae

- Versus -

i. Union of Inaiap
represented by the Secretary to the
Govt. of India,
Ministry of Communication,
New Delhi.

2. The Directcr General (Posts),
pak Bhawan, New Delhi-l.

3. The Member (P)
postal Services Board,
Ministry of Ccmmunications,
Department of Posts, Dak Bhawan,
Sansad Marg, New Delhi-1l.

4. The Cchief post Master General,
Assam Circle,Guwahati-1l.

5. The Sr.Superintendent of post Offices,
Guwahati Division, Guwahati-1. . +« <Respondents.

By Advocate Sri A.Deb Roy, Sr «C.G.S5.Ce

CRDER

CHOWDHURY J.(V.C)

This application under Section 19 of the Adminis-
trative Tribunals Act 1985 is directed against the order
of imposing penalty of reduction of pay as well as the
order passed by the appellate authority and the subsequent
order paésed by the postal department. =~ .. . "° .
2. The applicant was holding the post of Sub postmaster
at North Guwahati. By an order dated 11.10.83 the applicant
was placed under suspension in contemplation of discipli-

nary proceeding. The applicant was not paid subsistence

contd cel



allowance but subsequently with effect from 1.11.85 paid
25% of the subsistence allowance with effect from 1.10.85
which was subsequently increased to 45% by order dated
30.10.85. A charge memo dated 30.10.85 was issued to the

I, v~ : W
applicant.‘fhebifsfesaid charge memo wag inter alia alleged
that the applicant while functioning as SPM delivered V.pP.
articles to the addressee's beyond the normal period of
detention without realising due demarage charges on them,
did not credit to the Government Account, the value and
commission of V.P. articles realised from the addressee’
on delivery of V.P.articles on the date of delivery of
the v.p.articles which were credited on later dates; iﬁ
was also alleged that the charged officer corrected the
date of delivery of Vv.p.articles by over writing and dates
put by the addressee's below their signature. The applicant
was also charged that while he was placed under suspension
the applicant accepted deposit of R.1200/- against an
S.B.A/C on 30.10.83 and handed over the amount to the
then SpM North Guwahati on 31.10.83 without the Pass BcOk.
The applicant submitted his written statement denying the
charges. The respondents without heolding any enquiry by

order dated 30.12.85/17.1.86 imposed the penalty of

" reduction of pay by twe stages with cumulative effect.

The applicant preferred an appeal and by order dated

18.5 .87 the appeal was allowed and directed the authority
to hold a de novo enquiry. A fresh enquiry was held and
by order dated 27.6.89 the respondents ifiposed a penalty
on the applicant for reduction of pay by 3 stages £from
Rs.1450/~ to Rs.1360/= in the scale of his pay for a periocd
of five years with effect from 1.7.1989. The applicant
assailed the order of penalty before the appellate authority

as arbitrary and discriminatory. By order dated 27.12.89

contd .3



the said appeal was rejected. The applicant thereafter
preferred review before the Staff Adalat. At the instance
of the Staff Adaiat the applicant preferred an appeal
before tﬁe Postal Service Board and the Staff Adalat
refuséd to entertéin ﬁhe application. The respondents
authority also by order dated 27.10.99 passed under FR-54

(4) regulating the suspension period.

3. In this application the gpplicant had assailed the
order imposing penalty as arbitrary, discriminatory and
violative of principles of natural justice. The spplicant

in the application'stated and contended that the respondents
authority failed to hold a just and fair enquiry. The
applicant was denied with the assistance of defence counsel
and the Inquiry Officer also denied him tc take witness.

In fact the Inquiry Officer led the role of the PpProsecuting
Of ficer and cross éxamined the witnesses. The report of

the Inquiry Officer was also not furnished to him. " .=

4. ~ The respondents authority did not dispute the conten-
tions of the applicant that the report of the Inquiry
Officer was not furnished. In the written statement the
respondents no doubt denied the allegation of the applicant 3
that the énquiry was unfair and stated that the enquiry

was held as per provisions laid down under Rule 14.of the
CCsS(CCa) Rules. The respondents authority despite opportunity
granted did not produce the record. The applicant alleged
althroughout that he was denied with justice. It was the

duty of the respondents to produce the record and allay

the grievances. We were not favoured tc the report of the
inquiry Officer.. In the order the disciplinary authority
cnly censidered a.ipart of the written statement and not in

its entirity. There is no admission of guilt by the delinquent

Contd . 04
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officer. Althroughout he pleaded the abnormal situation
prevailed in the State at the relevant time. The said

aspect was seemingly overlcoked by the respondents. The
disciplinary authority on the other hand held that the

applicant failed to disprove the allegation. Needless to

speak that it is the authority which comes with the

charge and prove and establish the same. The materials on
reccrd did not inspire that a fair enquiry was conducted
and that the department cculd prove and establish the guilt
of the delinquent officer. For the foregoing reasons we
are of the opinion that the impugned order of penalty is
not sustainable in law and liable tc be set aside and
accordingly the order dated 27.6.89 and the consequent
thereunder are set aside. The allegations pertaining to
the pericd of 1983{ considering the materials on record
we do not f£ind that it is a fit case in which the respcn-
dents authority should be provided an opportunity to hold
an enquiry as per law.

The application is accordingly allowed. There shall,

however, be no order as to ccsts.

S A

( K.K.SHARMA ) ( D.N.CHOWDHURY )
ADMINISTRATIVE MEMBER VICE CHAIRMAN
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL } §
GUWAHATI BENCH Tl
(AN application under section 19 of the Central Administrative
Tribunal Act.1985)
N T < ; ..... o f 208
BETWEEN
Shri Friya Bandhu Roy,
Working as F.A. (Fostal Store Depmrtmentl
Ramunlmaldan, Guwahati-Z1.
cwnsannaneanssas APPlicant.
VEREUS
1. Union of India,
Fepresented by the ue'retary tx the bnvt.uf India,
Ministry of Communicatian, New Delhi.
2. The Director General (Fosts)
Dal: Bhawan, New Delhi-1.
3« The Member (F)
Fnc+a1 Servioes Euard,
V;nlatry o f LummunlsatlnnS,
Department of Fosts, Dak Bhawan,
Sansad Marg, New Delhi-1.
4. The Chief Fost Master General,
Assam Circle, Guwahati-1.
J. The Sr.8updt.af Fost Offices,
Huwahati Division, Guwahati-1.
sansssanene. FEESpoOndents.
FARTICULARS OF THE APFPLICATION
1. FARTICULARS OF THE ORDER AGAINST WHICH THIS AFFLICATION IS
MADE ¢
The instant 0.A. is directed against the Departmental

Froceeding initiated against the applicant way back in 1983 and

the worders passed thereon including the fipal order dated
27.10.'93.
/

2. LIMITATION:

The applicant declares that the instant application has
been filed within the limitation period prescribed under section

21 of the Central Administrative Tribunal Act.1283.
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.. The-applicant-further gdeclares that the subject matter~

LY

s o wof the».caaemisfwithinwthetjutbgdictianFvaﬁr#the Administrative

v & cmTrAbunallss sw o oclean 0 TR e Wy
g kA RADTE JOF AT HERDABEA 1 8 sems ™

aumwwﬂwit.n:f_wThatwthe'apﬂrizanttiswan@rtiéen:ﬁftTndia and as -such he
- ;nifﬁxxentitled'tOtall-therrightsrmprivileges and protections guar-

v v mnteed~by the -Constitutionof -India and laws framed thereunder.

-~

oo 4:2;nf3".Tﬁat~,the' appiicént: while was serving as - SPM- North

.- -s«=Guwahati was »placed under ssuspension by an arder dated 11.10.83.:

DA i tr————————

* . fAAs.- regards .the entitlement.to subsistence  allowed during the-

period of suspensign, ¥t was stated while endorsing a copy of the
suspension - order dated 11.10.82 that the same would be issued.
~separately.

. S - A copy of the order dated 11.10.83 1is -annexed

. herewith and-marked as Annexure-1.
- 4.3, 2 - ‘That -the applicant submitted several appeals and remin-

ders for revecation of the orders of suspension but to no effect.
#In -this connection, the appeals dated 24.19.83 and 24.1.84 may

” be referred to. Although the applicant was placed under suspen-—
-sion by an order dated 11.10.83 and the order regarding entitled
to- subsistence allowance was to be communicated separately the

- applicant was not paid any subsistence allowance till granting of

SN

only 25% subsistence allowance vide memo No.F1-4/83-85 dated
itk balad e
8.1.85 W-e-f-_j;iQ;§§4_lh@ allowance was increased by another 207
E N - -

tétaling the subsistence Allowance to 4574 and the same was commu-

nicated. by memo:of even No.dated 30.10.85. .

A copy of the memo dated 30.10.85 is annexed
- herewith-and marked as Annexure-2. -
4.4. That the applicant states that as against the gntitle-

ment of S0% of salary as subsistence Allowance, from the date of
A
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suspension, he was given onlylgsx‘and that too w.e.f. 1.10.85
leaving aside the perind from-11:10.85. As per Rules the 504 sub

allawance was to raised to 75% 9fter.3 months but the applicant

was--given only 45% by Annexure-p order dated 30.10.85 by which

another 207 was added to parlier! 25%. Such action of the part of

the - Respondents was ex-facie illegal and due to non receipt of

. Bubsistence Allowance as per entitlement, the applicant with his

family members had to leave on hand to mouth and he was not in  a

position to advance the defence in the Departmental Proceedings. -

‘The - respondents did not give him the barest minimum as Subsist-
ence. Allowance for' his survival along with his family members.

4.5. - That amidst the above situation the applicant was
issued with a charge sheet dated 28.10.85 against which :the

r—————-———-—
applicant submitted his written defence statement on 25.11.85.

gr——

— ey

Hewever, without holding and inquiry the Departmental Authority
imposed an order—ofspenalty on the Applicant by an order dated

égééggggicéz,1.ae imposing the penalty af‘veduggiqp of pay by/two

. -stages from Rs.408/- to 396/~ in the time scale of pay of

oo s
< -

- e e

Rg.260/-to ;B@;; for a period of 2 years w.e.f. 17.1.86 with
cumulative effect.
A copy of the order datedwsm.zz.sq/amu 17.12.86 is
annexed herewith and marked as Annexure*ei'

& ~ Since the memorandum of charge sheet dated 31.10.85 has
been -quoted in the said>order,'a‘copy of the charge sheet dated
31.10.85 is nﬁt annexed sepaéately. For that the applicant craves
1eave§ofithe Hon'hle Tribunal to produce the copy of the written

statement dated 25.11.85 at the time of hearing.

‘réngjﬁyf That pu?suant‘ to the order of penalty the arder of

L and

sus@ensian against the applicant was revoked by an order dated
2.1#@6 and he was posted as "Signaler” in . fiuwahati University

H. 04
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A copy -of the order dated 2.1.86 is annexed here~-

\

with and marked as Annexure-—4.
4.7.% - That being aggrieved by the arder of penalty the appli-
cant- preferred appeal on 24.2.86 followed by reminder dated

30.6.86 praying for setting aside the order of penalty on the

- grouhds stated in the appeal. After a delay of more than ane

year, the appeal preferred by the applicant was allowed holding

that - the punishment imposed without holding inquiry was net  in

order. Hawevér, a denovo processing was ordered.
I

A copy of the order dated 18.5.87 is annexed
PR

- herewith and marked as Annexure-5.
4.8. . That after the aforesaid position a farcical enquiry
was conducted against the applicant in which he was denied his
right of defence at every stage. He was not given the assistance
of a Defence counsel, right of cross examination was denied to

him ; the documents retied upen were either. not exhibited or

- exhibited behind the back nof the applicant and the same were not

supplied to_him even on demand as will be evident from the pro-
ceeding file. The Inquiry Officer himself assumed the roll of
presenting officer and thoroughly cross examined behind the back
af  the applicant and their statements waere relied upon towards
arriving at a conclusion without giving any opportunity to cross
examine those .withnesses. The applicant was also not given any
apportunity  to  adduce his evidence and defence in the inquiry
resuliing in total vielation of the pPrinciples of Natural Justice
and the procedure laid down in Rule 14 of CCS (0CA) Fule 1965. As
perﬁPule;14 (16) of the said rules aon tlmqure of the case of the
Departmaental Authority, the +turn of the delequent aofficer

comes,, but in the instant case, like putting the horse behind the

‘carty the Inquiry Officer thoroughly examined the applicant even

_ befére the Departmental Authority could start its case, and
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eventually. after denial of all reasocnable opportunity to . the

~applicant as. stated above; the Inquivy Report was prepared ,

however, copy of the same was not furnished to the Applicant, in

-ébsénﬁe -of which, the applicant was in complete dark as to  what

manney and it at all the charges were held to be established.

4.9, -That after the aforesaid enquiry the applicant was

‘imposed with the penalty of veducticn in pay by three stages from

Rs5.14530/- to Rs.1360/~ in the time scale of pay for aforesaid of

—

a

five years w.e.f.1.7.89.

Sm—

A copy of the order dated 27.6.8% is annexed
herewith and marked as Annexure-6.
4.1@%:- That the applicant states that in the impugned order
dealing,wiﬁgﬁ£&u¥quéétimn nf not givingladequate opportunit§ and
time to submit the defence statement, it is stated that by letter

hihmel B 12.08 the defence statement was directed to be submit-

Cted on 20.12.88 on which date the applicant had prayed for time

due -to his illness, but he was granted only 2 days time. On
30.12.88 the applicant expressed his inability to submit his
.degence “due to illness and prayed for only -3 days time for the -
purpose.  Holding that the applicant was avoiding to submit his
defence, he was not given any time. In the arder such a situation
in which the applicant was deprived of his right of defence ﬁag
been 'he}d to be reascnable it has further been held that the
applicant had no evidence to disprove the .charges, and that he
hadl no aefemce and or evidence to deny the charges, such find-

ings itself will go ta show the arbitrary and illegal manner in

» whithAthe proceeding was conducted. The applicant was not even 3

days time to adduce his defence/evidence. This resulted in total
m

T denialiaf Natural Justice and fair play and on this scare alone

the entire proceeding is liable to be set aside and quashed.

4.11; - That in the ihpugned arder, the Departmental Authority

i
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‘has recorded the statement behind the witness who were examined

. behind the back of the applicant and the right of cross examina-

tion of those witnesses was not given. Irrelevant and improper

consideration found favour with the Departmental Authority while

;‘ﬁhé‘FééI issues involved in the case were brushed aside.

4.12. That being aggrieved by the order of penalty the a\ppli;~
cant'préfefred appeal aon 21.7.89, in continuation of which he had
submitted yet ancther appeal aon 10.8.89.
Copies of the appeal dated 31.7.89 and 10.8.83 are
annexed herewith and marked as Annexure-7 and 8.
4.13. That instead of repeating the contentions raised in
those appéals the applicant reiterates and reaffirmed those
continuous - here in this O.A.;and the same may be treated to he
the contentions raised in this 0.A.
4.14, That the appointing authority by his order dated-
27.12.89 rejected the appeal prefervred by the applicant without
mentioning anything as to how the grounds urged in the appeals
were taken in to consideration and/or dealt with., There is ‘alsc
ne mention  as to whether the subsequ@nt' appeal at Annexure_é
submihtedAby the applicant in continuation of his earlier éppeal
(Annexure-7) was taken in to consideration or not.
A copy of the order dated 27.12.89 is aﬁnexed
. herewith and marked as Annexure-—3J.

A4.15. That the applicant states that the aforesaid appellate

corder is a non speaking one and did not deal with the conten—

tiegns raised in the appeal. Being aggrieved by the order of
penalty and the appellate arder, the applicant submitted an ap-
)
peal/revision petition before the revisional/reviewing authority
T

invaking the power under Rule 29 and 29 (A)Y of the 2§ (C2C0A)

Rules 1265. Same was submitted on 12.8.90 immediately after the

receipt of the capy of the appellate order. However, the said

RO
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appeal/revision petition is not readily available with the appli-
cant and accordingly a directicn may pleased be issued for
bruductiaq‘mf the same before this Hon’ble Tribunal.
4.16. That in respanée to-the said appeal/revision, the
Disciplinary Authority asked for the documents from the appli-
cant stating that the said petition did net accompany the docu-
ments, mentioned in his letter dated 22.8.90. Immediately on
receipt of the said letter dated 22.8.9@, the applicant by his
letter dated 15.9.90 submitted the required documents. This was
followed by the reminders submitted by the applicant on 30.9.90,
21.19.92, 6.1.93 efc. amidst this happenings, the case of the
applicant was referrved to, the staff Adalat which eventually
épined that if the applicant prefers any petition to the Postal
- Bervice Board, the same should be sent through the controlling
authority along with the cmmmeﬁts for further consideration.,
Copieé af  the letters dated 22.8.%0, 19.9.90,
20.3.31, 21.10.92, €.1.93 and the decision of the
Staff Adalat dated 30.9.92 are annexed herewith
and marked as Annexure-10, 11, 12, 12, 14 and 15
respectively.
4.17. 'That' in response to the decision conveyed by Staff
Adalat the applicant preferred an ,iEEfil——Efiﬂif__fﬁi Fostal

Service Board on 25.12.92 making 2. gflevance against the penalty

order and rejection of hisg appeal.
A " copy of the petition dated 25.12.92 is  annexed
herewith and marked as Annexure-—16.
4.18.- That when the matter restored thus the applicant was
surprised to receive an order dated 21.12.93 issued by the Member
(P) ‘Postal Services Board,by which the pétitimn submitted by the

eyl

applicant on 23.12.92 was held to be not entertainable on  ground

of unreascnable delay. Thus his case was not considered on merit
W



N

although the applicant had submitted his appeal/revision petition
way back in 1930 (132.8.90) which was duly entertained by the
autharities. This being the position, the petition could not have
been held to be a delayed one and rejected.

A copy of the order dated 21.12.93 is annexed

herewith and marked as Annexure-17.
4.19. That an veceiﬁt of the said order dated 31.12.93, the
appiiaaﬁt submitted a representation on 28.4.94 pointing out as .
to how there was no delay is preferrving the petition and as to
how the cwrresﬁmndence were going on since 198% regularly. Howe-
ver, withaut considering the merit of the case, the case of the
applicant was turned down on the ground that his case was already
finalised vide Annexure-17 order dated 31.12.98, and to that
effect applicant was communicated by the Departmental Authority
its letter dated 3.6.94.

.CQpies of  the representation dated 28.4.94 and

letter dated 3.6.94 are annexed herewith ~and

marked as Annexure- 18 and 19 respectively.
4.20. That in the meantime the applicant had made representa-
tion making a grievances against stoppage of his due increments;
It will be pertinent to méntimn here that in the order of penalty
dated 27.6.89 there was no mention regarding stoppage of incre-
ments during the pericd of operation of reduction in pay scale
apd the same was not a penalty. As a natural consequences there~
ta;f the qpplicant'waﬁﬁentitled to his due increments during the
period of penalty but the same was denied to him. In this

connection  Rule-11 (V) of CCS CCA Fules 1965 may be referred to

~which provides for reduction to a lower stage in the time scale

of pay for & specific pericd with further direction as to whether
ar  not the Govi.servant will earn increments of pay during the

period of reduction and whether an the expiry of such period
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the reduction will or will be not have the effect of postponing
the . future increménts of pay. In the instant case there was no
mention :in the order of penalty regarding denial of increments
and accordingly the applicant was entitled to his due increments,
but the same was denied to him in.a most illegal  and arbit?ary
manner @iving rise to double jémpar@ia
4.21.  That however, withauf considering the above aspect .Df
the matter, the Sr.Supdt. of Post Offices by his letter dated
ZEHIB,é@ virtually modified the earliar penalty order even afler
disposal of the appeal on 27.12.89% by Annexure-3, holding that
during tﬁe' period of § years the applicant would not earn  any
increments and that he would be entitled to his normal increments
after the punishment was over. Such a arder was passed in  total
viclation of fhe principles of Natural Justices and the penalties
prescribed under the Rules. In any case after the matter had
attained its finality with the disposal of the appeal, the Disci-
plinary Authority could not have modified the penalty arder.

A copy aof the order dated 22.10.92 is annexed
herewith and marked as Annexure-20.

4.22. That the applicant states that adding insult to the
injury,. he was also deprived of his promoticon. Under the fime.
Bound (One Promobtion C{gggz—g;;;;;‘ggmgﬁg_g?mumd of  pendenuy of
Departmental proceeding and consequent imﬁ&sitimn af penalty. In
this connection it is stated that so far the promotion under the
TEROF scheme is. cancerned, same can not be denied on  ground 'af
pendency of departmental proceeding and/or imposition of ﬁenalty
as has been held by various benches of the Hon'ble Tribunal. The
appliaqnt was granted his,prommtimﬁ by an order dated 2.2.94
Ww.2.f: 1.7.94 instead of making the same effective immediately on
completion of 16 years of service which was the peried of service

fived under TBOF Scheme, considering the stagnation in the matter

-
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of premotion. Be it statedyhere that the applicant entered in to
the service of Postal Department 3.9.70.

A copy aof the representation dated 29.7.94 and
2.9.94 are annexed herewith and marked as Annex-
ure-21 and 22.respectively.
4.23. - That the Department of Fosts having regard to  stagna-
tion. and there being na. prometiconal avenue introduced yet

ancther scheme known as Biennial Cadre Review (BUR) scheme under
\_-“ )

which an incumbent is entitled to ancther upgradation on comple-

tion of 26 years of service. Although the applicant was lang over
due for such up gradation under BCE, he was not given the such
promation. However, by the arder dated 8.1.99 he has been shown

te be promoted to the cadre of HSG-II (BCR) in the scale of pays

Rs.5000-150-8000/~ wee.fo 1.1.97.

A copy of the order dated 8.1.99 is annexed here—
with and marked as Annexure-23.
4.34. - That perpetuating the illegalities being constantly
perpetuated against the applicant, the Sr.8.F.0.8 issued a memo—
randum dated 11.8.99 long after 16 years of initiative Departmen-
tal proceeding an& 19 years of imposition of penalties asking the

applicént to show cause as to why the period of suspension  shall -

. not be treated as duty for purpose of pension only and payment .

will be restricted to the subsistence allowance only paid to the

applicant during the péripgwﬁﬁ~§u§pén5inn. In the said order the

-period of suspension has stated to be on two spells.

A copy of Lhe memorandum dated 11.8.99 is annexed
cherewith and marked as Annexure-24,
4.23. , - That pursuant td the said memorandum  the applicant
submitted his representaticon on 27.8.99 and 2.9.99. However, by
the arder dated 27.10.99 the representation have been rejected

and it has been ordered that. for the period of suspension, the

10



payment will be restricted to the subsistence allowance énly
already paid to the applicant.

. Copies of tﬁe representafion and order dated
27.8.99, 3.9.99 and oarder dated 27.10.93 are
annexed herewith and marked as Annexure—-25, Z& and
27 respectively.

4.26. That the applicant states that from above narvation of
the factual events it is emptily evident that it has been a story
of victimisafian of the applicant right from the date of suspen~-
sion to the date of so called regularisation of period of suspen-
sion. Firstly, he was iilegally placed under suspensionj secundiy
he was deprived of his service due subsistence allowance as a
consequence  of which he along with his family members had to
.starQe and as a natural consequence he could not adduce his
proper defence in his departmental procedure; and thirdly, he was
denied the reasocnable opportunity to defence his case in  the

departmental  procedure ; fourthly, he has been imposed with an

illegal penalty order; fifthly, his departmental appeal was not

cansidared in its true prospective; sixthly, his review/revision
pension was not  considered o owe LU o seveniily, he has been .
iilegally deprived of his due promotions and increments and now
his salary for the period of suspensicon. All those deprivations
are <losely connected with each other and have arises out of &
common cause of action,

4.27. That the applicant states that although he has been
shown to be prammtéd under’ the BCR Scheme to the cadre of HSE-II
by Annexure~23 order dated 8.1.99 w.e.f. 1.1.97, but in fact he
has not been given the benefiés of his such promotion, and  the
same has been withdrawn without any crder in the name of said
departmental procedure and non finality'thereaf. The applicant

while making a representation against the properal vide Annex~

11



ure;24vmemh dated 11.8.99 highlighted these -aspects of the matter
aﬁd: ététed as to how the Sr.Postmaster, Guwahati, GFDO has - nat
Agiven him promoticonal benefits of HSG-II.

4.28., That the alapplicant states that on the face of the
order dated 27.10.99 {(Annexure-27) is not sustainable in as much
as the order of ﬁenalty imposed on the applicant vide Annexure-3
order dated 320.12.85 which was set aside.by the appellate author-
ity vide Annexure-3 aorder dafed 18.5.87 has been taken in to
consideration towards passing the same . This speaks volumes of
malafide and colourable exercise of power by the disciplinary
authority taking advantage of the fact that “the appiicant belongs
to thé lower stratum of the service. Even otherwise also the
_said ‘arder is not sustainable and the illegalities of the fea—'
sﬁning~ given in the  order stare on tﬁe face of it.

4.29., That the applicant states that an the face aof it all
the impugned arders are not sustainable both on the fact as well
as - an law. The penalty imposed on the applicant being devoid: of
any merit and same having been imposed denying the reasonable
Obparﬁunity of defence, it is not at all sustainable and conse-
quently the entire period os suspension is required to be treated
on duty for all practical purposes. The deprivation of promation
Bmth under TBOFP and BCRE in time, connecting the same with the
Departmental Froceedings is also not sustainable in as much  as
promostion  can not be denied on that gra@nd! same having been‘
‘grénted in relaxation of normal ful@s‘mf promotion to meet with
the situatiaﬁ that had arisen out of stagnation. Similarly, the
incremental benefits due. to the applicant during the period of
punishment <ould not have been taken away by a modified order
there being no mention regarding withhaolding of the same in  the
arder of penalty. There is also no justification to deprive the

applicant of the promotion under the BCR scheme even after the

-
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order of promotion %aking recourse to the departmental proce-
dure. The Postal Board and for that matter the reviewing/
revisional authority, could not have rejected the prayev of the
applicant in totai'disregarﬁ af its power and jurisdiction wunder
Fule 29 and 29 (A of the CCS (CCA)Y Rules 1965 which was invéked
by the applicant. The authorities either bgcame oblivious of  the
fact that the pétitiqnev was preferred in time or the departmen-—
tal authority did ned place and/or apprise the said authority
about  the developments that had taken place pursuant to the
submission of petition by the applicant. In this connectian
Annexure~ 18-15 may be referred to. N@w adding insult to the
injury, with a total closed and biased mind, the Annexure-27
order dated 27.108.9% has been issued depriving the applicant even
from due subsistence allowance.

. GEOUNDS FOR RELIEF WITH LEGAL FROVISION:

3.1. Fok that the applicant could not have been deprived of
his subsistence allowance caontrary to the Rules which had serious
effect 'in his defence in the departmental proceeding.

9.2, For  that thé order of penalty could not  have been
imposed or the applicant pursuant to farcical enquiry and on the
basis of unsustainable reéasoning recorded in the arder.

5.3, For that the appliﬁant having not been given reascnable
opportunity %ﬁ defend his case and he having been drabbed of his
right of defence by wéy mf'denying'his defence in the proceeding
‘which is evident in the impugned crder of penalty itself and as
such same is not sustainable.

5.4, For that aannectiﬁg the matter of promoticon both bunder

) TEDP and BCR scheme with that at the departmental proceeding; the
applicant could not have been deprived'ﬁf his such promotion  and
he ought to  have been given such‘premmtion from due date on

completion of 16 years and 26 years of service. ¢



SeD. For  that even after giving the promotion under BCR
'scheme, bilately, same could not have been withheld taking vre-
caurée te the departmental proceeding and the penalty in as much

as _,.such promotion are automatically . earned by way of upgrada—

tian-in relaxation of the normal rule of promotion y and the same

was_in%raducéd to meet with the situation that had arisen due to

stagnatimn.

Tub. Far  that the deiay if any in invaking the chanﬁel o f
Departmental remedies rcan not be attributed to the appiicanp o in
=Y huch as the applicant,invaked the said chahnel in due time tao
which * response was also giQen. The said response was either not
apprised to the authorities aor the said authority totally ignored
the same;, but for which the case of the applicant would héve been

denied on its merits,

5.7, © . For " that the period of suspensicn could not have been

‘ended to be treated in the manner as has been provided for in the
Annexure~27 order dated 27.10.99 in as much as on the face of it,
the said arder is Aot éustainable, there being no consideration
of the relevant aspects of the matter.

5.8, 3 For  that having regard to the.tmtélity af the cireum-
stances, a close nexus is estahlished\in the sequence of events
ﬁhat'have given rise ta filing of the instant 0.A. and the alle-
gations perpetrated to fhe applicant over the years since 1982

thas been a stoary of arbitrary and illegal exercise of power  aver

'.the,éapplicant and such actions are required to be interfered in

erercise of power of Judicial review by Hon'ble Tribunal.
F.9. Fﬁr that in any view of the matter the action/inaction.
o f the respondents are not sustainable in the eye of law and

liable to set aside and gquashed.

G.DETAILS QF FEMEDIES EXHAUSTED:

That the applicant declares that he has exhausted all

14
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the remedies available to them and there is no alternative remedy

available to him.

7. MATTERS NOT FREVIOUSLY FILED GR FENDING IN ANY OTHER EOUHT:
The applicant furthefideclares that he has not filed
previously any application, writ petition or suit regarding the
Vgrigvanceg in respect of which this application is made before
any wather court or any cther Bench of the Tribunal or any ather
authority nor  any such application , writ petition or suit is

pending before any of them.

‘8. RELIEF SOUGHT FOR:

Undey the facts and circumstances stated above, the
applicant maost respectfully prayed that tﬁe instant application
be admitted records be ~alled for and after hearing the parties
on the cause or Causes that may be shown and won  perusal  of
records, be grant the following reliefs to the applicant:—

1. To set aside and guash the. impugned arder dated
27.18.99 (AnﬁamuVEM27) directing the respondents to treat  the
perind of suspensicn to be the period spent in duty entitled to
the applicant the full salary fm; the said periocd.

8.2, o0 T direcf the respondents to give effect to the order
'af promoticon granteﬁ in favour of the applicant vide Annexure—33
order dated 8.1.939 with all consequential benefits,

8.3. To direct the respondents to grant the said Annexure-z3

(BCREY  promotion agd Annexure-22 promotion (TBOF)Y Fromotion  with
vétrmspeative effect i.e. the date on which the same became
admissihle to the applicant wn'cmmpletimn of 16 and 26 years of
service respectively with all consequential benefits of arrears

salary ebc.

8.4. To set aside and quash the order of penalty dated
30.12.85 (Annexure—3) and the appellate order dated 27.12.89
(Annexure—9Y with all consequential benefits.



v
8.5. Ta zset side and quasﬁ Annexure-20 ordev dated 25.10.90

directing the respondents to give the incremental benefits to ﬁhe
applicant. )

8.6. . To set asngwand.quaéﬁ the entire departmental proceed-
ing initiated vide charge sheet dated 21.10.8%5 and all Qrde}s
passed thefeen.

B.7. To direct the respondents to pay the sub.allowance for
the period from 11.10.83 to 1.10.85 and to pay sub.allowance for
the entire pericd of suspension in his due proportion of 907 and
752 Gf salary. .

8.8. To direct the reépondents to pay interest to the appli-
cant as per the bank norms on the amount payable to the applicant
including the amount payable as subsistence allowance.

8.9. Cost of the application.

8.1@. Any ﬁther relief/reliefs to which the applicant'ig

entitled to under the facts and circumstances of the case and

deemed fit and proper.

P. INTERIM ORDER FERAYED FOR:

The applicant does not pray for an interim  order at

this staqge,
im- o & 80 €% 000 s P N0 W MO ON 00 QAN e N A Do 8.AR N BN R KN E R R RS [T EE RN
11. PARTICULARS OF THE I.F.0.:

1. I.P.0. Na. : U568 Y
Qe L. T

2. Date

=2

3. Payable at : Guwahati.

12. LIST OF ENCLOSURES:

As stated in the Index.

16



VERIFICATION

.I, Bhri Friya Bandﬁu oy, son of SRri  Jogesh Ch.Roy,

Caged  about 35 years, ot present working as F.A., in the Fostal

Store Department, Bamunimaidan, Guwahati~21, do hereby soclemnly

affirm and verify that the statements made in para-

araphs)) ¥ 34 WONE, WIS W% o M6 M2, o are true to my
. Yy -Yyxg .

knowledge and those made in paragraphsWWNbMATYWCLYRT MMOWY R are

alsa true to my legal advice an d the rest are my humble submis-
sicn before %$he Hon'ble Tribunal. I have not suppressed any

material facts of the case.

r~

And T sign on this the Verification on this the @QQ’day

af March, 2000.

Signature.

L e et

17
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s aen L Annexure=37- -
- . DEFARTMENT .0F:- FOSTS CINDIAY
GFFICE oF THE . SR. SUPEPINTENDENT OF .ROST DFFICES
~BUWAHATIE DIMN. GUWAHATI 4. 781007 - -
Ll " e e _ “
- Memo<Now s F174/83-84  w - .-~ - e Datéd Guwahati- the 20.12.85.
. - , -ggr” e T 17.1.86..-

3
~

: o I 1s‘pvapnsed to held an’ Inqulry under Rule 14 of the

COS - (FCA)hRules 1965, against ‘Shri~Priya-Bandhu-Roy the then +8PFM

X North  Guwahati.S.0w-new F.A. Maligaon Rly. Hd. Btrs 8.0. (U/8)

.« - under this«sffce memo of -even.no. dated-81.10.83. The-article of
' charges - and statement of imputations of misconduct or -misbe- - .

SMaviour - in. suppnrtxuf the-articlexof.charges as furnished in the

aforesaid mens were as under.

.Statement +of articles of charges framed - against T 8hri oo

Pﬁdya“vBandhu Roy, the then SFM North Guwahati S.0. now P.A.
Maligaan Rly.Hd. Ors. S 0. (U/Sy, ool : SRR

N 3‘r AFTIPLE#I~"~r
-That -the - sazd Shri Priya Bandhu Roy; while functioning
iJhL A% SPM Nnrth Guwahati«8.0. during the  period, delivered. V.F«
' ;articles to the addressee’s beyond the nnrmal'per1od of detention
aeoof VLuP. articles swithout fealxsxng due -demarage charges on  them,
© thereby~ viclating the provisions of Rale 281. (13(23(3)43(G1(6)
. of «P&T. Manual - VoluVI. Fart—1:failed to-maintain the duty enj01ned
in rule (i) (ii) of CCS(Conduct) Rules, 196i;]

ﬂ-§AETICLE 1 QT .

s ooeThat  during - thEIperiod and-while- funrbxonxng in. -the
: ,uwrafmresazdf wffite, the said Bri FPriya Bandhu Roy, did not credit
e ine B ‘the. Govt.Account, the. value -and commission of V.P. artzrles,
e realised from the addressee’s on-delivery of V.F. articles -an the_7
y-date ~ af  delivery.of  the-V. P.art1r1es but .which were credited on
| later dates.” No V.F.MOs were-alsc issued on the date of delivery ‘
Lo nof othe VU articles.. Thereby, the said 8hri Friya BRandhu Roy, !

* , vxalatlng the provisions of Rule 4¢id(a) and 5 of F.H. B. Val.l
. and. Rule 227¢1) (4)..of - PXT-Manual . Vol.VI part-1, failed to main-
~4ain - absclute . 1nteqr1ty as engmlned in Rule 8(1)(1) aof CC8 Con-

- duct. Rules,» 18964. : - Co : : '

ﬁaarrgggmxrx e ,

- That - duran the pericd and while functiening in . the

- G aforesaxd «office, the said Shri-Priya-Bandhu Roy, corrected -the

e vagate of delivery of the V.F. articles, by’ over writing the dates

f. put by the addressee’s. b@low their. ﬁxgnatures on the-V.P. intima-
tions. He also corrvected the amounts of the V.F. articles, in: the -
V.P. -intimations by over writing . the ammints. .Thereby, the -.said

Shri Priya Bandhu Roy, violated the provisions of Rule &3 of - FHE

Val.l and-Rule 636:of P&T Manual zVal. and:thus acted in a manner

~ which dis. unbecoming: of . .a Govt.servant  as enjoined in FRule

-~ -

-7
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o ARBICELIY s s

SBhrd - -Prlya Bandhu an, bhe -t henSEM -Nar th Guwahati - 80 - .

(uwuwrwaSwplared under- suspensien wvddesmemo sefwaven’ No.dated. 11.1@2.83.

x»»v,_Beanqaﬂa%~Sumppnded of-fdoiad; wShmla—PriyaeBahdhu Ray  shouwld.-be -
- Business transactions but unauthQVLbedvff~

wp o rdebaryedsf romsald Postal
cw s dygeBhred o PriyarB Bandhu Roygaccepied depositefoar Fs.l1200/-against .
L theoe SiEuAZes Now985936 wdatede30 1083 rthough ~the amaunt wagsse nat

creditedsto-the GoviiA/ci-Moreovery: Shrd=Priya Bandhu. Roy -simply

o sumarss the then*QPMgwaﬁ*rnedxted the amount-to the Govt. o Account
o+ A G WA far Fon 321 s x@yﬂﬁﬁmtherebysv1nlat1ng the pVﬁV1%1QH5 of Rule - 4
(41) e J‘”HB vl'l !B'-‘* IR Tt e B R . N

ﬁNNEXQEE:LL '

 Btatement of imputations of misconduct or 'mlsbehavicur<
SHinee 5upp~rt’~ffthe¥art1ule& aafochanges: framed against Shri Priya
Bandhu Roy, “the then SFM North Guwahatl S.0. (W/S).

oo s AARTICLE-L %
~Bhri «Priya Bandhu -Ray, while Sunctioning as SFM-North

'-~Guwahat1 . 6.0. received the fallowing V.F. articles on the dates
shown -against each as per Regd.parcel lists. received and-as  per
VFR/VPL FRegisters and abstracts. But the same were shown deliv-
ered on the dates noted against each, - without ‘realising the
demarage charges, although the artlrle¢ were detaxned mare -than

prescribed period. : :

...—.u.-._..—-_-—-..-.-..m._—_.u.—_....-_—.._—-—.mm-—_——--—....-....-,_.—_.—....m.-...._._—....—..—.....——--—.-...-.——.—...u-—.——.—.u—_.....n

Particulars of V. P. Name and Address- date of Date of
Qrtlnles ' . of the Addressees receipt dellvery,
1.New Delhi V. P. . Mra.Pankaj Eumari 14.4.83 3.6.83.
No.837 for Rs.280/~  Saikia, North . y .
Guwahati M.E.School. :
2 .New D@lh1 V.P. - - Bhri Kamal Kr. ' 3.5.83 - 19.9.83.
No.1417 for " Mahanta €/0 Ranjit N
Rs.205/- - - Mahanta, Rajaduar. , :
3.New Delhi V.F. - Shri Sankar Bhuyan  11.4.83 9.6.83.
- No. 9433 for - Silsako, North : S
Rs.180/+ Guwahati.
4.New Delhi -V.P.. Shri Kabindra ‘ 23.5.83 13.9.83.
No.1166 for - . Burhagohain ' ‘
Rs. 16q/—v o Rudreswar ,N. uuwahatl_

Thus Shri Priya Bandhu Raoy, the. then SEM Nmrfh Guwahati
8.0, violated the prov151ons of Pule 231 122224 (53 (6) «of
F&T Man.Vol.VI Part-I. - : . '

ARTICLE-1T

, That Shri Friya Bandhu Roy, while functicning as SPM.
North Guwahati 8.0. delivered the following, V.P. articles by
realising the prescribed value and commission on the dates ‘shown
against them as per dates put below the signature of the address-—
ees?! but the said Shri Roy did not dredit these values and com—
missions on the date of delivery and credited on later datps as
detailed beluw-—

)}
N

candanded. s over sthes~anountste- BhriuDhiven: Kumar: the then. - SFM- Nnrth -
sGuwabat b 805 rdated : 31wty AB2yowi thout »therPass Bool: . Hence - LGhrd- -



o

..-......_......-_._..._.....wm...‘_—__-._—.mmnﬁ_——_....;..w..._._—__......................_-—.-—_..-.m......-—--.—.—--.m.u.m.-—._m_‘m

:Fartzuulars.uf-V.P. Name: and Addrpss date of Date of Date of

:'Articles - of the Addreﬁsees re‘e1pt actual delivery -

delivery.shown |

————m..._-.———_...m-._._u-_—_-—....'.-...__._-__....-.........._—....-....-—m....._-_._._._.-—.....m._——_._.——m..._-.--...—....———-mm

- 1.New Delhi V.P. Mrs.Fankaj Kumari. i14.4.83 19.4.83 9.6.82.
N, 897 for : :
Rs.280/-8.40 = Saikia, Nurth
anm1551nn " - Guwahati. M.E.School. :
« New Delhx VoF. Shri Kamal Kr. - - - 3.5.82 9.5.83 19.9.83.
Noo 1417 for o - Mahanta C/0 Ranjit =~ . '
Rs.205/~6.30 (ComdMahanta, Rajaduzr... g :

S.New Delhi V.F. Shri Sankar Bhuyan 11.4.83 13.4.83 9.6.83.
No . 453 for - ! Gilsako, North : . '
R5.180/-5.40 (Com)Guwahati. . ' _ :

4.New Delhi V.F, Shri Kabindra T 23.5.82 27.5.82 13.9.83.

Noo 1166 for Burhagohain . T
Re.165/-5.10 (Com)Rudreswar ,N.Guwahati.

........—--——......-.........—.......-—a...‘....._.—.-.....--..M...._._..._._.-........-._.-—.._....._..-.-.»........-._..——.m-....._.——._-.«..n..._—._—_.m._.._——_._

Thus Shri Priya Bandhu Foy the then SFM North Suwahati
5.0. violated the provisions of Fule 4¢1)¢a) and 5 af  the FHER
Vol.1l and -Fule 227(1)¢34) of PAT Manual Vol.VI Fart-1 and tempo-
rarily . mis-appropriated the amuunt uf value and commission of
these. V P. artxnles. e -

ARTICLE-~III =~

That Shri Pr1ya Bandhu Roy, the.then 5FM Narth Guwahati
8.0, corrected the date of delivery aof the V.P. artzules.put“ by
the addfessees below their signatures in-the V.F. intimaticons at

the time of. taking delivery of the V.P. articles by overwriting.

the style of aver writings proves to be of said Friya Bandhu Raoy,
as they clearly resembles with the handwriting of the M.0Q. re-
ceipts posted 1n the V.F. 1nt1mat1un5. The following are the
cases - : : ‘

@artxrulars of V. P. Name and Addrwss Dates put by Date corrected

ﬁrt1c195» C f the addressees Addressees by Shri Roy.
i.New Delhi V.F. Mrs. PanPaJ humarl 19.4.83 9.6.83.
_ No.897 for Rs.280/~ Saikia, Narth : -
TR . Guwahati M.E, Schaol . - )
Z.Delhi V.P.. Shri Madhab h. - 24.4.83 2.6.83.
No. 1479 for : .. Das, Rajaduar
Fs.160/- . Noerth Guwahati. .
3.Delhi V.F. . Shri Premodhar - 22.4.83 F.6.83. .
No.20% for - Burhagohain, Rudreswar |
Rs.165/~ ’ : Fangmahal.

m““—”ﬂmmﬂﬁ-———fa—mﬂw&-—n—mmmnﬁ-ﬂi-—:-—»—.-——-—-—-.-mm_-———-n—»4-—»..—-b—-—--‘-l‘-m‘n———-mmm“———-wm“‘l—-nmm——

- Ghri  Priya Bandhu Roy, alsc cverwrites the. amounts  in
the amounts in the V.P. intimations . in respect of New Pelhi- V.P,.
N=. 897 far Fs.28@8/- and New Delhi V.F. Nao. 452 for Fs.180/- ‘which
are most - objeutzunable.

Thus the said Shri Prlya Bandhu Roy violated the provi-
sions of-Rule 63 of FHEB Val 1 and Rule eae of PJT Manual Vul II.

]
)



% B

_9%" o - ‘»:rp\)\'

ARTICLE-IY

S Shri. Fraya Bandhu Roy,; the then SFM, North Guwahati
8.0. (UW/S) accepted a, deposit of Rs.1200/- aannst North Guwahati
S.B.A/c  No.98593€6 dated 30.10.83 which was not credited to the
Govt.account on the same day. But the said amount was handed aver
to Shri Dhiren Kumar the then SFM North Guwahati S.0. on 21.10.82
without. the pass bock by Shri Eoy. Shri @ﬁy misapprapriated the

amaount - tempurarxly, thereby v1nlated the pravisions of Fule 4¢13 ... 7

i f FHB Vul I.

ANNEXURE~111

e Lxst nf documents by which the articles of cha?ges

 framed agalnst Shri Friya Bandhu Fay, the then SFM North  Guwa-
hati §.0. are proposed to be sustained. e

1. " V,Pfintimétibné of Narth“ﬁuwahati 8.0. in respect of:-

(a)  New. Delhi V.F. No.857 for Bs.28@/- addressed ta Mre. Fankaj
Kumari Saikia, North Guwahati h1r1" H. E S-huul with M.O. receipt

‘N@ 2706 Hated 9 &. 8u,

(b»& N.Delhi V Fo Now 1166 for Rs .16q/- addressed to Shri Kabindra
Burhagohain,  Rudreswar, North Guwahati with M.O.receipt No.2761
dated 19.9.83. A |

(c@i;ﬂewrbelhi'v.ﬁn No.o 1417 for Rs.205/- addressed tﬁ 8h¥i Kamal
KumarfMahanta, Rajaduar, North Guwahati with M.0. receipt Nix. 2756
dated 19.9. 8° : ‘ o - :

!

‘(déf Ne® Delhl V.F.N2.452 for Rs.180/- addressed to Shri  Sankar

Bhuyan . gSllsahu Nurth huwahatx,w1th M.0. receipt N2.2707  dated
9.6. Bu{" ' . '

-

‘Ge) Nbvth -Guwahati S.B. A/c No.98536, deposit of Fs.1200/- on

20.10,.83 .

2o 4 MJ.O.L issue receipt boak &f Nérth Guwahati 5.0. for the
period from 3 6 83 (2= 19.9.83. ' : : :

3. ¢ ¥ M.0. Issue journal of ‘Narth Guwahati S.U;'.faf 1st
period-off June 83 and 2nd perimd‘mfﬂSept ’8° ' : '

4, t 4, VPF/VFL Peq:ster" of North Guwahat1 §.0. for the periocd
frﬁm 1.4. Bu:tﬁ 30.%.83 . .

S. ¢~ i, FRegd.parcel lists received by Nerth GSuwabati §.0. dated
14 44,834, ~8 4.83, 3.5. 8° y 11.4.83, 23.5.83, 18.4.83. ,

&.-. ¥, 1: Regd/Farcel abstracts of North Guwahati 8.0, dated - _

1144.8%, 14.4, 83, 18.4.83, 26.4.83, 3.5.88 and 23.5.82.

74 0 Written statements of #4"

jfag Mres. Panla; Fumari 8a1kxa xn connestion with Y.F.Nao. 837.

(b} 8hri Kabindra Burhagchain in connection with V.F.No. 1166,

() Shri Kamal Kumar Mahanta in connection with V.F.No.1 417

(d) 'Shri Sankar Bhuyan in connection with V.F. No.4353.

(e) Bmt.Akanbala Brahmachari, Pangmahal in chnnection wlth North
Guwahati S.B.A/C Nu 98393 :

u
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ANNEXURE-IV

‘List of witnesses by whom the articles of charges.
framed against Shri Friya Bandhu Eoy the then 8FM North  Guwahati
8.0. -are proposed to be sustained. Lo C

\

1. -8hri Tarunvﬂh.ﬁalita,=8DIFO$’CE) Guwaha%i Divn.

2. Mrs.Pankaj Kumar i Saalla, Head. Ml%tFEQm Nexrth buwahatx Girls
H.E.School.

3. Shri. }ablndra BurhaQHhaln, Pudraswar Nnrth uuwahatla’

4. Shri Kamal Kumar Mahanta, ©/0- Pa;at Fr Mahanta, Pa;aduar,
Morth Guwahati.

S. 8hri Sankar Bhuyén Silﬁaku,‘Narthi&uwahéti;’

€. Smt. Akanbala Brahmaﬂhari-ﬁangmahélg

Shri  Priya Bandhu Roy was directed under this wffice

memdt of even no. dated 21.10.85 to submit within 1@ days from-the
date: ~of receipt of this memo, the wr;ttpn statement of his de-

fence. - , .

Shri Friya  Bandhu Roy submitted his written defence

_%tatement dated 25.11. Bg and. the same was received by thls office

[e3n) u:ﬁj..(_na\.-'u

- I have gone through the atatement mf the imputaticn and
wrx&t@n statement af dafence of Shri Pr1vg Séﬁﬂhu Puy, thorough-

lys

" The “*harges against Shrl Friya Bahdhu Fny ave . proved
coveenth o b, oyt b Yile ab e ;uauement s he had denied bué
admitted in other ways the Lhavqes, leveled against him. His
sincerity and integrity is-thus not prnved and he is nut flt L

be entrusted with a responsible post. Yet considering his “length J

af service; I am inclined. to take a lenient view, =o that he may
have sufficient opportunity his rectify himself.

OFRDER
LI, Shrimati_mxiawphniaw, the Sr.Supdt.cf Post Offices,

Guwahati Division, Guwahati therefore hereby -order that the pay
of 8Shri Priya. bandhu Roy be reduced by two stages from Rs.498/-

- to 896/- in the time scalée of pay Rs.26B/- to 48@/- for a period

of sbwor years wie.f. 17.1.86 with cumulative effect. It is further
directed that Bhri Priya. Bandhu Ray will not earn increment - of
pay - during the perind of such reduction will have the effect of

-pmstponlng the future increments of pay.

Sd/- '

(Mrs.M. Iawphnlaw)

Sr.8updt.of Post Offices
Guwah@tignivn.ﬁuwahati—781@®7,
Copy to 53— . . _

-

‘1. The Fostmasteér Guwahati UniVergity HO for iﬁformétimn and

il
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taking necessary axtinn

The

Fastmaster (5 Guwahati HO for information.

Shri Friya Bandhu Foy, F.A. Guwahati University,HO. fur
information. ,

The -
The -
The
The

- The vi , .
Office fupy : . g -

DACFY for xnfurmatxun.

F/F. of Shri Prlya Bandhu Fuy.
CR File of ther Arficdal.

DFS Assam Region, Guwahati-1.
vigilence Hffl!ér Shllluﬂg

Sd/~

(M. Iawphniaw)

Sr.Gupdt.of Fost Offices
- Guwahati Divn.Guwahati-781007.
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DEPARTMENT OF P0S7S (INDIA)
OFFICE OF ‘THB SR.SUPDT. OF P.OS.,GH DN.,GUWAHATI-781007
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£ M/ Ad13/Misc/85-86 Dated “uwahati-7 the 2nd Jan/86.

" ) .;:“ B e e e ’.:’ '} N " . o 'f. . 4 ~
R .)“;";5', i, Sode : . . Coarsy . s . ,
"J In pursuance of thie offioe Mamo. No.FI-4/83~8§ ]
(. dt. 30 12.&5 Shri -Priye Bandhu Rey PA Maligacn’ under v s
v o
Qj_;ouapennion.don revokation ef his euspenaion erder, ie b
j;_ horoby rosted as Signuller. Guwahati University H. 0.-_‘ *
R T This ,oxrder -will held good $41). further erders, 1
. o
P A . w {.',_‘

e

W' w4 s Sdfw Mre. Me Iawphniaw
SrsSupdt, ef Poat Offices,
Guwahati Dne, uwahati-T,.

Cepy tcsiy// \
B ) ™) Shri Priyabandhu Rey, PA Mal:x.zaon Rye HQ S840, - ~~.-
: - (U/8) ter information*and te jein acoo&dingly.
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N . o, L. W .
;xigﬂxspaiw_#;».

SCTDRE N I
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- 2) B/F of ‘Xhe offioial. i ?~ _— S
+* ;.ﬁl 4

3) The Poatmaater, Guuhati University HoO..
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e

) Tho Inv. nr, Dvl. offico,Guwahati-7o'

—

e ' ‘ 5-6) Spare.
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A S)C Sl ANNEXUR E (?5
g 8 D |

h Department of Posts , —
Office of the Addl, Postmaster General, Assam, Guwahati-],

b
o

/  Memo No, Staff/Rp/o-18/86 - Dated Guwahati the 18/5/87

o

X This is an appeal preferrad by Sri Priya Bandhu Roy,
PA Maligaon Rly H.Q. against the decisgien of the Sr. Supdt,
- 0f POs, Guwaghati for reduction of pay by two stages for
o gwo {;ars gith commulative effect under his memo No.F1-4/83-84
) t, 17,1.86,. N . ) .

S sri Priya Bandhu Roy, PA Maligaon Rly H.Q. was charged
- under Rule 14 of the CCS(CCA) Rules 1965 and the official .
: had .denied the charges levelled against him. The S$SPOs, Guwahati
. ool wla /" 4n his punishment memo stated that the official had denied
" i the charges’ but admitted in other Wayse. S0 no enquiry was
7o -+ held and the punishment order was issued accordingly., As the
- official had denied . the charges a formal enquiry sould had
beén held, As the punishment order was issuaed without helding

an enquiry, the punishment imposed by.the SSPOs, Guwahati
is not in order, - + :

T f .J» C - I sri g,C. Sérma,’D.P;S., Aséam, Guwahati hereby
, o - set aside the punishment order of the - §§POs, Guwahati and
' N order that.aﬂde novo proceeding to be started in this case.

A”*“ﬁ?
\4
n. ' ; . ‘ A o/ -{l
A (S.C. Sarma) . . .
; - .- "+t . Director of Pestal Services, . 3
: e . - 9/6 the Addl. Postmasctor General, .
e | . o S , ‘Assam, Guwahati-], 2
?'.1 - Copy to .- -
..,_4..._.._: " "

" The $SP0s, Guwshati for necessary action,

« . Sri'Priys Bandhu Roy, PA Maligzon Rly H.Q.
3, CLR.IOf the official, - -

i

’ h / %

|;7_,)-. ;‘--lr‘,:‘_' .v..‘“{ . :_'a . «,‘:;* S, e Y . ‘
S A v E e
‘;rxifil'-lyfw*" . o - For Add;,-Rﬁsimas Neral,

“ASsam, Guwahati-],
, . P s
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Annexure-g
DEFARTMENT OF FOSTS (INDIAD
OFFICE OF THE SR.BUFERINTENDENT OF FOST OFFICES
GUWAHATI DIVN.GUWAHATI : 781083

¥
Memo Nao s Fl 4/8-~84- ' Pated Guwahati the 27th June/89.
1. In this office memo of even no. dated 31.10.85 Shri
Friya Bandhu FRoy, then SPM North Guwahati was inform of  the
proposal too take action under Rule- 14 of the CC8  (CCAY Rules

1965, oan the basis of the follawing articles of charges and the

imputations.

ANNEXURE~T

Statement of articles of charges framed against Shri.

Friya Bandhu  FRoy, the then SPM North Guwahati 8.0. now PLA.

Maligaon Rly.Hd. Qrs 5.0, (W/sr. 3

ARTICLE-T

That the said Shri Priya BandhuAFuy, while 'functiuning

as S8FM  North Guwahati 6.0. during the periad, delivered V.F.

articles to the addressee’s beyond the normal period of detention
of -VuF. articles without realising due demaraﬁm_nbarqes o them,
thereby violating the provisions of Rule 23 (12532042 (5) (62
af F2T Manual Vol.VI Part-1 failed to maintain the duty enjoined

in rule 3CidCii) of COCB(Coanduct) Rules, 1364.

AR?IQLE~II

That during the pericd and while functicning in. the
aforesaid nffzue, the said Sri Priya Bandhu Roy, did not  credit
to the Govi.Account, the value and commission of V.F. articles,
realised from the addressee s on delivery of V.F. articles on the

date of delivery of the V.P.articles but which were credited

Eniy]

later dates. No V.F.MOs were alsc issusd on the date of delivery
of  the V.FP.articles. Thereby, the said Shri Priya Bandhu Roy,

viclating the provisions of Rule 4(id¢a) and 5 of F.H.E. Vol.

I

and Rule ZE7(13(4) of FET Manual Vol VI part-1, failed to main-
Ctain’ absalute dintegrity as enjeined in Rule (RJ(i) aof 228 Con-

duct Fules, 1964,

ARTICLE-TITT

. That during the perlud and while functioning in  the
aforesaid office, the said Shri Friya Bandhu Roy, corrected the
date of delivery of the V.F. articles, by over writing the dates
put by the addressee’s below their signatures on the V.F. intima-
tions. He also corrected the amounts of the V.P. articles, in the
V.F. intimations by over writing the amounts. Thereby, the said
Shri Friya Bandhu Roy, viclated the provisions of Rule 632 of FHE
Val.I and Rule €36 of P%T Manual Vol. and thus acted in a manner
which is wunbecoming of a Govi.servant as enjoined in Rule

3Cladiiia,. ‘ /

B
N

o

-~
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ARTICLE~IY -

v “Bhyd - Frlya Bandhu Fay, the then SFM Narth. muwahatl 80...
was placed under suspension vide memo of even: No. dated 11.1@.83.
‘Being. a: suspended official, Shri- Friya Bandhu Foy should  be
debarved from all Postal Euslness transantlﬁns but wnauthorised-
ly, Shri Friya Bandhu Roy, accepted deposit for FHs. 1200/~-against
“the 8.B.A/c No.9B5936 dated 30.1@.832 though the amocunt was notb
credited to the Govi.A/c. Moreover, Shri Friya Bandhu Ray simply
handed over the amount to Shri Dhiren Kumar the then 8FM North
Guwahati 6.0. dated 21.10.83, without the Pass Book. Hence Shri
Kumar the then SPM was credited the amount to the Govi. Account
as w/c/v on 31.10.83, thereby v:nlatznq the pruvlrlnns of Rule 4
(13 of FHB Val.I.

* ANNEXURE~II

Statement af imputaticons of misconduct or migbehavicur
in support of the articles of charges framed against Shri Friya
Bandhu Roy, . the then SFM North Guwahati 8.0. (UW/8).

ARTICLE~I

Bhri FPriya Bandhu Roy, while functioning as 6FM Nurth
fGuwahati - 8.0. received the following V F. articles on-the dates
shown - against each as per Pegdkpmrfei lzﬁte received and as  per
VPF/VFL ERegisters and abstractgs But the same were shown deliv-
gred on the dates nobted agaif %t each, - without realising the
demruage rharqea, althuuqh the artlrles were detained mare than
pres-rlb@d perind. :

m....._..._..-......._.,.m..,......m...............-..—.—._........-..._...»..M.........—...__—.__.._.m..—_...‘-_....._....a.—-—___a_........—m_......._._...-._..._.m»«m..._——_-

Farticulars af V.F. Name and Address date of Date of
Artlcles - - of the Ad&vassees receipt delivery.
i.New Delhi V. F Mrs Fankaj Kumari 14.4.83 2.6.83
No.8%7 for F%nhaw/w - Baikia, Narth :
BuWahaﬁi M.E.School.
E.New Delhi V.F. _ Shri Kamal Hr. 3.5.83 12.9.83.
Nz. 1417 for .. " Mahanta C/0 Fanjit
- RsL205/- Mahanta,; FEajaduar.
3.New Delhi V.P.. : Shri Sankar Bhuyan 11.4.83 9.6.83.
Nz, 453 for .o Silsako, North
Fs.180/- L . fGuwahati. -
4.New Delhi V.F. ' = Shri Kabindra S 23.5.83 - 19.9.83.
No.1166 for - ¢ - Burhagohain ‘ o
Re. 165/~ . RudreswaryN.Guwahati.

©roon sorms vosas So404 Srite sammn Semas Svenn i s e 4¥VVV S4TH4 $0408 03 000 02400 Sommm Anarn Vonee S e ekt Grres $49H4 93404 reoss Sodoy 40000 4400t Garet Saase bemen WA bt e drbed $UMAY CO0NY $004D U008 Eni0H 4000 P s e simte SSHNY HUATS Hiove P4 SUNLD S404E G008 Pasch b el 4 Ui SRETS PSS Seess

- Thus Ghri Friya Bandhu Puy, the then SFM North Guwahati
1u1ated the. provisions of Eule 231 (1l(°l(31(4)(4116) o f
Man Vil .VI Fari-I.

11@

0.
T

ARTICLE~TT

That ahr: Frzya Bandhu Foy, while functioning as  SFM
North Buwahati 0. delivered the following V.F. articles by
reallalnq the preq|r1bed value and commission on the dates shown
against them as per dates put below the q1qnature of the addre58*
ges’  but the said Shri Foy did not credit these values and. com-
msiions on the date of dellvmry and . uredlted o laLer dat@g as
detailed belows~

28




Farticulars of V.P. Name and Address. ‘date of Date of Date aof
Articles - . - of the Addressees receipt actual delivery
? delivery.shown

1.MNew Delhl V.F. - Mrg Fanla) Fumarl 14 4 83 19.4.83 9.£.83.
Nz. 837 for _ '
Re.286/-8.40 “Baikia, North ,
Commission - Guwahati M.E.School. o
Z.New Delhi V.F. -, SBhri Kamal Kr. 2.9.83 -9.5.82 1%.9.83. .
NoL 1417 for . Mahanta C/0 Ranjit :
-F5.20%/-6.30 f!um)Mahmnta, Fajaduar.
- 2.New Delhi V P Bhri Sankar Bhuyan 11.4.83 12.4.82 9.£.82.
o No.453 for . 8Bilsako, Narth ’ .
Fs.188/-53.40 (Com)Guwahati. o _
4.New Delhi V.F. Shri Kabindra S 23.5.83 £27.3.83  19.9.83.
No. 1166 for Burhagohain T '

- Rs.165/-5.10 ('um)Fudreswar N.Fuwahati..

Thus Shri Friya Bandhu Roy the then SFM Nurth_&ﬁgwahat1
5.0. viclated the provisions of Fule 4(1)¢a) and 5 of  Fhe. FHE
Valol and Rule 227010034 of PRT Manual Vol.VI Part-I and tempo-—-
rarily mis-apprapriated the amount of value and commission of
these V.P. articles. '

ARTICLE-TYII

That Shri Friya Bandhu Ry, the then SFM North Guwahati
§.0:. corrected the date af delivery af the V.P. articles put by
the addressees below . their signatures in the V.F. intimaticons at
the time of taking GM11v9ry af the V.P. articles by overwriting..
the style aof aver writings proves to be -f said Friya Bandhu Roy,
as they llearly resembles with the Handwriting of the M.0. re-
ceipts posted in the V.F. intimations. The fallowing are the
CaABes 3 :

mm——*Mwm—-w—mmmhu—c—-—'ww————-mmc—.—————-w»ﬂ.———-—«;ﬁmﬁ—-—_—w—nmm—n———‘-—nmmmt—n—--ﬁ-—meﬁ——m

Particulars of V.F. Name and Addregs Dates put by Date carrected

Articles . : af the addressees Addressees by Shri. Pﬁy
l.New Delhi V.F. Mrs.Pankaj Kumari 19.4.83 2.6.83.
N 837 for Rs.280/-- - Baikia, North
. Guwahati M,E.Schonl. :
Delhi V.F. - : Shri Madhab Ch. 24.4.83 0 2.6£.83.
Nex. 1479 far Das, Fajaduar ' :
Fs.160/- _ North Guwahati. ‘ R
3.Delhi V.P. .8hri Fremodhar 22.4.82  9.6.83.
N 203 for Burhagohain, Fudreawar
Rs. 165/~ . . Rangmahal.
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Shri Friya Bandhu Roy, alsc overwrites the amounts  in
the amounts in the V.. intimations in respect of New Delhi V.P.
Nz2. 897 for FJ.MBB/;hand New Delhn VoFe No.d433 for Rs.180/~ which
are most _objectfonable. ' '

Thus the said “hrl Prlye Bandhu Roy viclated the provi-
sions uof Pule 63 of FHE' Vul I and REule €36 of P%T Manual Vol.II.

|
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v ARTICLE-IV

Bhri Prlya Bandhu Roy, t o B5FM, North  Suwahati

g.0. (U/S? accepted a deposit of Fsd aqa‘nst North -Guwahati

S.R.A/c  No.985936 dated 20.18.82 which was not credited  to " the

Gavt.account on the same day. But the Jazd amount was handed over
to Shri Dhiren Kumar the then SFM North Guwahati §.0. on 31.10.83 e

without the pass book by Shri Roy. Shri Ray mlsappruprxated the

amount tpmphr&rlly, thereby v101ated th@ pruv151ﬁn¢_uf Rule 444

~of FHR V“]a[: :

2. : ahfir Roy was alsc directed in the said memo té  submit
his written statement of defence, if any, against the proposal
within 1@ days nf the receipt of the memo. Sl e

- Shri Przya Bandhu Roy submitted his written statemeﬁt:
af  defence dated. -11.85 which was received in ’(:h:u~ affice  on
*.12.80 as Fep?ﬁdUuPd belnw i

)

[

©N

"Ragpeated‘Madam,

.. 1.8hri -Priya Bandhu Fny, submit my statement the
e Tlowing  facts and figure for f&VUUﬁ of youy peruﬁal and sym-—
pathetical decis 1un and order.

S - That Madam; h@ye suddnnlj received Mema N . F1-4/83 of
11/71@/82 . and relieved aon 14.10.85. The reason of sus penﬁlﬁ wai//
unknown since len ol e Y85 . o S
un n;wh sinue lfng a tgber, 1985 i/_///

Ze That Madam, on receipt of my suspension order 1 was

struct dumb and I approached my 8DI Shri Das who  inspected my
sffice mn 14th Sept. 21.27 Sept. 1983. He politely told my he had
e knowledge on the incident, he further told me that I - should
not  suspect him in this rasp@nt stating that he had not notice
any serious. 1apse an my part in course. of  inspection of  my
office. I believe him because in my S.0. A/C book he has glven
the remark that the balance found correct, he also signed-
FRegd.of VP'ahd cther concerned official rer‘rdq with satisfactary
remarks thereaon. : : :

3 . That Madam, I.8hri Friya Bandhu Roy appologise to your:
hanour  in my 15716 years service records for the first time as I~
actually break in reférence your abave mentioned letters guoted,
that privileges given: tu customer and d@lmy delivery wf VP oarti-
cles. :

_ ~ Madam, I can in the name of God Sware and say that
there . was not the least of any misappropriation of Govi. muney .
My 13716 years s@rv1 e records in the Depttn will prove my
state ment. ‘

4. That %aﬁam, I state with very sorrowful heart that even
if T am SFM or a clerk as the case may be in that Deptt. has got
my price and preqtiqe in the Deptun and the Society as well.

Late d@llV@fy the VP2 artlulps and amosunt  remitted to
the sender actual dated stamp is affix in the paper of documents.
Actually delivery the VP articles w/o realise the demarage charg-
.25, as circumstances and situation compelled as fol 1nw5.v/*

€i) Due & abnermal pcli%iual situatimn o f ngam' in
1982 and badly effected in Kamrup, Guwahati Divn. during the part

-

T
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days likev{ab lang dayg Nion hQ“UpCY&ﬁlmn (b Assan and (o) Glwa-

hati Bandh (d3 Public curfew (ed Chatira Sangram Andnlmn ather
eto. : L .

S As 1 was a Fostmaster of locally and as a human being I
was compelled to obey the situation as all most all real facts.

& ,' That' médamF speak the truth that I have been a victim

of DQFSunml grudge of Shri Naranjan Das 8p1 East Guwahati based
on 8% perscnal matters which I de not like to narrate  have

because ﬁ‘ the aobviocus reason.

- Madem, sinoe Innq 3 years I have been suffered with my
children and wife in this extraems hard days with small suspension
allowances (Z23%) of LUUYEE now in your act of consideration I
able to draw 4SX‘inﬁtead of 254 wee.f. Qutaber, 1985,

7. 2 As I was suspenoad SFM quavter was not varated since
long. :

. Office was apeaned by Class IV as previous on  corrvect
time. That day SFM Dhiren Humar came in later and ln my bad or
good  luck god knows my mother Brahmachari came {o me " as 1rev1mu5

(She came long distance and, Fangmahal B.0.) and alternately for
long  late SFM Dhiren my mother RBrahmachary press and insist for
accept money and alliow her to go immediately as per urgent as my
mother believe me heartly and after detention 1/2 houwr. I com-
pelled - to accept and return BB with noted and date stamp and  as
soon, as SFM Dhiren Er.came to office I hand over Es 1200/~ along
with Depaosit slip . in fraont of staff in my office. T

Dhiren ¥r.accepted Rs.1200/- and deposit™ slip w/o
ohjecticn he was pleased upon .me for my help. ‘

I was stay in the 5FM quarter since long that time GFM.
never sSay anythinm;hwmplain waﬁ arise in my hear .

‘ Thla is the. nart and &peak thP truth in my pavtn
N ' That ‘Madam, my humble prayer o yuur Lin tnle pity on me
and issue necessary orders for my reinstation and allow: me to
combineg in my same post for sake of safe guarding my prorttge tu
the Deptt. and the. 1nra]1ty af North Guwahatsn .

1@. ©  That ‘Madam, again 1 apnlnqiwed too your  honour kindly
consider me for the first time in service life.” '
4. Under this office memo of even Nm. dated 3@.&2.@5,
7.1.86 -and S5.2.86 Shri Friya Bandhu Roy was arded punishment
reducing: his pay By two stages from Re 4;@/— o 396/~ for  a

pericd of two years w.e.f. 17.1.86. with cumulative effect.

3. Shri Priya Bandhu Foy preferred on appeal against the
order of punishment and the - appellate authority - vide memo
No.Staff/ED/9-18/86 dated 18.5.87 set aside the punishment and
aordered denovo enguiry in to the case. '

€. .~ The view of the decision and order by the DFS/GH in the
Mems referred, to Fara 3 above, & denovo  enguiry was started
upholding therscharges and imputations. atready brought against
Rim uhdefethe mes referred to para—-I above. :
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7. . o In recourse to the provisions laid down under Rule-
14(2) of CCS(CCAY  Rules 1965 Shri I.C. Sarma ASFOs- and  Shri
¥.Barman, O.I. Divl. office were dppnlnted as the Inquiring.

auchn:x»y & pveﬁentlnq afficer r@apeatlvoly.

8. . The mnquxr/ authnr1ty nn Lmnr1u51nn of the Ingquiry
submitted his report under letter No.BE-2/FP.Roy dated B.6.8%  with
the assessment of evidence in respect of each. point set out  for
determination and his findings thereocn-as reproduced below -

, "While plegdihg not guilty, Shri Priya Bandhu Roy (GFG)
admitted the following facts during*the enquiries held -

(i) That he . accepted the amount of deposit  from  the
depualtur of N/GH 8B A/C No.383336 on 30. 10.832 and he entered the
amaunt of depnalt in the FPass Book and returned it to the deposi-
tnr while fie was under suspension (vide deposition dated 7.4.8%).

(ii1 That he received the following V.F. articles and
entered them in the V.F. Register (EX~S14) on the same day of its
, YECDlptEu

a! N/Do’hj VEE Nun8d7 recd.on 14.4. Bu.
TGy N/Delhi VPP Nol.1417. recd.on 3.5.83.
~,ﬂl N/Delhi VFF No.i1166 recd. on £3.3.83.

(Vide. depusztxun dated 7.4 833 )

R

(iiiy That ha issued the  following M.0. receipts
relating to the above mentioned V.F. articles :- . ‘
ay  N/GH MO No. 2707 dated 9.6.83. R
b3 N/EH MO No.2706 dated 9.6.83.

o) N/GH MO No. 2756 dated 19.9.83.
dd N/GEH MO N, 2761 dated 19.3.83.
¢ (Vide deposition dated 7.4:8%9).

_ In hey deposition dated 23.8.88 Mrs. Fankaj . Kumari
saikia (SW-3) addressee of N/Delhi VPP No.897 reiterated the same
fazts what were stated in her w/statement dated 20.3.80 (Ex 916J,
She reiterated that the V.F. article added to her was taken
delivery from North Guwahati F.O. an 19.4.83 on full payment of
its value and commission, : :

The &FM North Suwahati remitted the value of the V.F. .
article by issuing VFMO under receipt No.2786 only on 9.6.83
tvide Ex.B52) by coarrecting the date of delivery by the V.F.
intimation through aoverwriting (Ex 1) although he got the value
and commission of the V.F. article on 13.4.83 while the V.F.
article waq dPliverPd. : :

Mr.kamal fr.Mahanta (SW-4) addressed of N/Delhi VFF
Nu.1417 v169 his deposition dated 22.8.88 caonfirmed the . cantents
of his w/stateément . He stated that the V.P. article addressed to
him was talken delivary_frmm North Suwahati PO on 25.3.82 on full
payment of its value % commission. The value of the VP article
Cwas remibtted by the QFV North Guwahati vide receipt No. 2756 dated
19.9.83 (Ex .86) by showing the date of delivery of the VFF as,
12.9.82 in the VP intimation by over writing against the correct
date of delivery of 9,5,8” <Ez*%q),

T From the w/statément of Shri‘&abiﬁﬁra Burhagohain dated
o— ZB73.85 (Ex-817) it is quite evident that he took full payment
of  its value and commission from North ﬁuwahati FO o ;? .83,

e
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This was .canfirmed vide his depositicon dated 20.5.88 and 29.7.88

by Shri.T.C. Kalita (8W-23. But the SFM issued the VPMO in lieu
only on 19.9.83 vide MO receipt No.2761 (Ex S4) by showing the

date uf de 11very as 19.9.83 in the VF intimation (Ex 83). . -
Shri Sﬂn!av Bhuyen in his w/statement dated  15.4.85

(EX-519) stated that he took delivery wf N/Delhi VFF No.453  from .

N.Guwahati. PO on full payment «f its value and commission on

3.4.88. This was also rnnfl.med by Shri Tucn Kalita (SW-2) vide
]hls deposition dated 20.5.88 and 29.7.88. But  the &8FM North/ |
Guwahati irnspite of dellvery of the VP article on 13.4.83 issued
the concevned VP MO under receipt No 2707 (EX-8B! on %2.6.83 by
putting -the date of dellvery in -the V.F. intimaticn (Ex-5%9) as
F.6.83. ' . :

In view of what has been stated above it is clearly
< proved “that the 8FS Shri F.B.Roy while functicning ‘as SFPM
N/Guwahati failed to credit the values and commissions of the
above  four V.P. articles on the date of - its delivery rather he
misappropriated the values and :ﬁmmxsgluns af those VF articles
received from the deposition’s concerned for a tempovary periad
there by delayed the issus of VPMOs in liew as shown above.

, Regarding SE deposit @ From the deposition of Smt.Aikan
Bala Brahmachari dated 19.5.88 (8W~13 it is clear that GShri
P.B.Roy then SPM North Guwahati who belongs to Bengali  community
accepted the amount of deposit of Rs.1200/- entered the amount in
her FPass Book a/c No9859 and veturned the same to her. The 8FS
vide his deposition dated 7.4.89 admitting that he entered the
amount  of deposit in the FPass Book aon 30.10.83 although on that
day he was under suspensicon and after then entry was made he
returned the Pass Book to Smt.Brahmachari. From  the concerned
Fass Boolk - (Ex-83) it is evidently proved that an amount’ of
Rs.1200/~ was deposited the a/c on 3€.10.832 while ~Shri  Dhiren
Kumar (DW-2) stated in his deposition dated 20.2.89 that he
received H§=¢M@@/* from F.B.Foy on 31:10.832 to be deposited in
the S/B A/C No. 5936 without the Fass Bodk. -

G it is clearly proved that Shri F..B.Roy inspite  of
having under suspension on 30.10.82 accepted the BB transaction
in respect of 5B A/C No.3B5936 (N.uwahati 801 unauthorisedly and
he failed to credit the amount of deposit being Rs.1288/- on  the
same date of receipt i.e. on 30.10.83. Rather Shri F.R.Roy made
ever the amsunt to 8PS vide his deposition dated 29.3.89 tried to
take shelter of Assam Agitation and stated that due to abnormal
situation prevailed in the state in 1983 the above irregularities
came  in to being and as such the irregularities were not inten
tional. '

-

I e e £ ' )
= y“zﬁrfplec can not be taken in to a/c because the BFS

could nmt show any evidence that Nixrth Guwahati F.0. was not
functicned on the dates of delivery of the V.F. articles w/r till:
the dates of credits of its value and commission by the BFS. 8o
the irregularities committed by the SPS were found to be inten-
timnal as narrated in the fordoing paras.

In his written brief dated 17.4.8% Shri F.B. Foy stated
that the reascnable time was not given to him for submitting his
defence statement. This is quite incorvect. '

The 8BFS8 was informéd vide my letter No BE-2/F.B.Roy
dated Z@.12.88 the date fixed sn 2B.12.88 and submitted an appli-
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cation stating that he could not prepare the defernce statement
for. his illness. So he prayed for seven days time. Since the 8FS
did not submit any M/C-about his illness he was granted only two
days time and asked him to submit his defence on 20.17.88 posi-
tively. The B8PS appeared-before me on . .30.12.88 and expressed his
inability to submit his defence owing to the illness of his
defence asstt. and again prayed for 2 days time for this purpose.
Thus the SF8 was avoiding to submit his defence and therefore no
further time was granted to him. This was informed the BPE vide
my letter No.B-2/P.B.Roy dated 30.12.88 . So there was no  denial
of reascnable opportunity to the SPS. for submitting his defence.
‘Since the SFS had no evidence to disprove the chavges brought
against him, he intenticnally averted from submitting his de-
fence. In his written brief dated 17.4.8% alsc he could npt
produce any eviderce to deny the charges brmughﬁﬁlhim except
bBlaming the inquiry officer and the presenting officer.
Under the. circumstances it is clearly and evidently
proved that 8Shri FP.B.Roy then SFM North Guewahati failed to
maintain the provision of RFule Z31. (121¢22(33(4)¢S1¢6) =7 (1304
of PRET  Man Val.IV Part-I FRule~-4(i2da) and 5 of FHER Vaol-I  and
Fule-3(120id(ii? of CCS(conduct? Rules -1964 while discharging his
duties from 22.2.8B2 to 12.10.82 and the charges brought against
Rim in the Articles of charges on the basis of the statement of
imputations are  attributable =n him € Sri F.E. Foys.,

ii. Findings; -~ I therefore, find that. the Articles of
Charges based on the statement of imputations -stand proved.

I have gone through the case and its  various aspects
such as the charges, the inquiry reports and relevant records and
also the written statement of Sri Friya Bandhu Foy in great de-
tail. I dohot find ANy reascns ﬁg'diﬁag?ee with the findings of
the inquiry authority. I also find no necessity to offer any
additional points for discussion as the charged official  was
proved _guilty as per oral and documentary evidence. The offence

committed by the official is no doubt of  in great magnitude”

invalving maral turpitude which would merit and  equal
punishment | However, taking intc amount of all the aspects and
considering his heavy responsibly to his family and also with the
hope that  the cfficial would reform. and  render ‘his  remaining
service in the dept with devotion and sincerity. I for the firvst
time inclind to take a lenient view in this case and award him
the following punishment. o

"I Mrs.M.Iwaphniaw, Sr. Supdt. of Fast Offices Guwaha-
ti Division hereby orderd that the pay of_ 8ri Friya Bandhu oy,
F.h. Guwahati University be reduced by three (3 stages from Fs
145@/= to Rs 1366/= in time scale of his pay for a period af  five
years wye,f, 1 st July, 89. L : ' ' : '

‘ v sd/=

. Mré. M lawphaniaw.
/ Sr. Bupdt of Fost Offices.
' Guwahati Division-781003.

e 3% o 5
regd A/D

L. Sri Priya Bandhu Ray, F.A. Gh University HO.

£. The FPostmaster Guwahati University HO.
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The Sr. Fost Master Guwahati HO.
Funishment file.

F/F of the official.

C.R. of the official.

8pare.
sd/=
, Mre. M Iawphaniaw. -
~ 8r. Supdt of Post Offices.
) ' Huwahati Division-781003.
-
r
L]

W
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' Annexure—7.
Tu, C ' ' ' : ‘
bqihe Director of Fostal Services, :

North East Circle,
Guwahati~-781001.

aub;@-t“* Unfairly d@du:riun of three stages from my pay from
1480/= to 1368/7= under Rule 14 of CCS (CCAY Rules 13965
=== An Appeal for deliveranoe of all ?rdu:ed increments
—- regarding. :

- % * %
- Respected 81r, .
With reference to the subject . =1ted'abuve I am to

appeal that the Senior SuperlntcndCﬁL af Fostal Serv1ae€, Guwaha~
ti Division, Guwahati-3 has reduced three stages from my pay FRs
145@/= to 1368/= under Rule i4 of CC8 (COAY Rules of 1965 vide
her meo No,l-4/85-84, dated Z7th June;, 1398%, which seems to be
unfair and in;uatlze with my future. In this connection I - would
like to light on unfairness and 1n;u¢t1f1@d decision talen by the
Honfhle nffz«er as und@r'— :

I have 'been imposed two charges under FRule 14 of
COS(CCAY Rules of 1965:- - ' '

(12 I ‘avcepted a deposit of Rs.1208/7- against GH SR A/C
N . 285%32% an dated 32.18.82 which was not credited on the same
day ' but the same was handed aover to Shri Dhiren Eumar, the then
SFPM , Narth GH 8.0. on 31.18.83 by me. Thus I misappropriated the
amount tempurdrlly and v1ulatem the erVlmiDDS of Rule . 4413 of
FHE Vol. 1. S

(23 The VFFs Eeéeivad, have been delivered lateiy and
received amount  against delivery has not been credited aon  the
same day. Thus I misappropriated the Govi.money tempmravily CThe

Enquiry and decision taken pnrc1un of the mems  NooF . 1-4/33-847
dated 27.6.8%9 is enclosed). :

o

Ham*bla'~8ir, during.@nquiry,;; was so upset due to

monetary wrisis beding 1 under suspension, its effect on my

family and blame upoh my honesty and efficiency, I - could not
cross the allegations. Now when i am feeling some mental. relaxa-
tion  and viwed on the allegations framed upon me, I reached the
conclusion -that all those charges were baseless only to trap me
due  to malicious feeling. The following points  themselves will
indicate the 1nﬁenu1nnuur my envious - '

fad I was suspended on 14.18.82 and without holding an .

enguiry I was reduced my pay by twd stages for two years with
cumiilative effect. vide memo F.1-4/83-84,dated 17.1.86. You were
kind encugh you understood the reality, heard my appeal and set
side the above . order vide your mems No.Staff/RED/9-18/8B&, dated
18=u.?7 but thc qa1d pﬁrlnd has not been regularised yetu »
thl Once after Eetting aside the arder under FoR. 54— by
the competent Authority, the period of withholding of  increments
is regularised and full payment is made faor the .pericd but atiil-

-”

I have not been paid. It is disobey ydéur arder, sir.

ol in this  connection and in this case it was observed
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that neither enquiry officer nar Hunt%hmonc officer were keen  to
understand the situation of the case but they were in  hurry to
put me behind_th@ bar of punishment. Therefore without my two
stages of pay were reduced.

£ I "was:qbavgedﬁfnvlgaa but enquiry was held after five
years. This too late enguiry is the evidence of their intention
that they wanted to harass me only. :

=) Time after Ctime changing of their decision over the
rase iﬁdir*tes'they were not awarded with the fact of the case

and ithout knowing the fact they were lingering the case to
harass me . ' :

£fy After over of 5 years no party could remember the date
of  delivery takern and items of delivery but evidences have been
collected on the basis of '“May be’ and 'May not  be’ from  the
party. Such statement of evidence can net be called authentic.

(gr The exact date of delivery cauld not be collected only
from  the Fostman buni but during the enguiry it was not  availa-
ble. Hence date of actual delivery shown by the enquiry officer
is not authh“tjc, ' '

¢ '

. The allegations made and PHaVQGE leveled against me are
baseless and decision taken by the Respected senior. superinten-—
dent of Postal services on 'perhaps! basis, otherwise there was
N misappropriation of  Govi.money against which I have  been
harassed and consequently I have been stapped by three stages of
pay from RFs.1458/- to Rs.1360/-. ‘

I want.%ﬁ ciear the facts as under. If you kindly go
through - the fact illustrated  below, you will find that the
allegations made against me were baseless and I have been ,535’
nishad of nNo reassni- : ‘

CHORGE, 1@ Bhri Friya Bndhu Roy accepted Fs.lz200/- kmn 38.18.83

from CA/C No, 985936 and handed over it to Shri Dhiren Kumar, the
then GBFM  oan next day on 31.12.83. Thus he m’ﬁappruprla ed the
; mongy temporarily and viclated che provisions of FU¢P 4¢13%zf FHER
- CoVol.I. : ‘ ‘ ’

NEGATION OF CHARGE, I : I have é;ready narrvated beQYE the en-
guiry officer that I had handed over -the amount of Fs.1200/- to
the then 5FPM o the same day. The charge of acceptantes & of
Rs. 1208/~ on 30.10.83 1V'baaelaﬁs, because on 30.10.83 there was
Sunday and . Fast Offices remained closed being holiday, o no
account - holder  could expected tm'cﬁm@ over the post office o
deposit-’ the money. The date of deposit ghmur on 31.18.83  is
correct. Hencey there was no misappropriation of  money by me.
The cHarge stands-false against me. e : . i

f!HAPGEin Shri P B. Fny d911VQWLd V. F.Fs 16%&1/ o the party and
received mmuunt. against delivery had not been credited on  the
same date. Thus it is a temporary m*"apprupriat o af SGovi.money.

NEGATION. OF CHARGE,II ¢ During the period Assam along with  Guwa-
hati was  under Ravoo terrible situation, whole Guwahati was
running  under Bandha, hesit tation, curfew eto . No Govi. office
was functioning properly. Hence delay in delivery was natural. 8o
far «wredit the money on thé same day, it is not correct to. say
that the tredit had been shown lately. I had been very punctual
in “H15 regard. - Every year inspection remarks - has been put

r
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tgond? , ‘checked  and found correct?. The date of actual delivery
shown by © the enquivy aofficer are baseless. The actual date of
delivery could be known through the Fostman bool: but during - the
enguivy they did not get it. Without Fostman Book actual date  of
delivery shawn is on ‘perhaps® basis which can be treated as an
authentic. After five year no party could remember the actual

‘date of delivery tak cen. Henre submissicn of evidence on 'Ma bhe’
Yy

and 'may not be’ basis can not certify that I had m;smpprnp1lated
the Govi.mongy. The uhargeu.levelem 1d baselesg.

i tﬁevefnre, appeal your Humuur kindly to set aside
whole of the rase and I may kindly be freed from all the charges
and my with held § increméents may kindly be released and for  the
pericd the full pay and allowances may kindly be paid w.e.f. the
date of suspension.

.1 shall be very grateful to your honour in my -whole
life. '

Yours faithfully

- (FRIVA SANDHD ROY)Y.
, Fostal Assistant
Guwahati Un1verq1ty Fost Of41:
: S Guwahati-14.
Date 321 July, 138%9.

Cgpy'tg g~ . . . : .

1. The Postmaster General, North East Circle, Guwahati~1 for
informaticon. and net@sgary action.

2. The Senior Supdt.of Fos tml Services, Guwahati Division,
huwahatl -3 for 1nrnrmat1unn '
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\1 Date 10.8.89
T

The Director nf Fostal JE:"VILE“S,
Assam Circle, .
buwahat1"781@®1=

Subject @ Unfalriy reduction of three stages from my pay from
Fe.1450/- to 136@/- under Rule 14 of COB(CCAY | Rules
1965. An  appeal for deliverence of a&ll reduction
inorements— regarding. ’ :

Fespected »1r, : : -

Inm LOﬁthURtIHn T my prev;uus appoal, dated 31.7.8% on
the above subject, I would further like to light an the false
charges, leveled Upmn me under Article I,I1 and I1I vide "memo
Nix.F1/85-84, dated 27.6.89 by the rédspected senior Buperintendent
af Fostal SPFVLLEQ9 Guwahati Division, Guwahati-8 through which I .
have been withheld increments. Thg'falaﬁ vharges articlewise are
mentioned as undeyr along with my negation of charges stepwise -

ihAFhE“ UNDER AFTzauu I8 10— Shri F.8.Roy SFM did not credit
the amount received against delivery of VFFs timely. Thus he
misappropriated the Govi.money temporarily and violated. the
pravisions of Rule 4(i){a) and S of FHE Vol.I. The particulars of
VFFs are q1von as under - ’ ’

Particulars af V.F. Name and Address date of Date of Date of

Articles o af the Aduregaeé% rehplpt actual delivery
. { _ . dellverynghuwn
i.New Delhi V.F. Mrs.Fankaj Humari 14.4.83 193.4.82 9.6£.83.
N . 897 for oo : - '
Rs.28087-8.40 - Saikia, North .
Commission : Guwahati M.E.School.,
MNew Delhi V.F: ° Shri KHamal KEr. C3.5.88 9.53.83 19.9.80.
Noa 1417, for sahanta /0 Fan;zt
Fs.205/-6.30 (ComdMahanta, Rajaduar.
3.New Delhi V.P. Shri Sankar Bhuyan 11.4.83 13.4.83 9.6.83.
No. 453 for Silsake, North
Fs.180/-3.48 (ComiGuwahati. _ )
4.New Delhi V.F. Shri Fabindra 23.5.82 27.5.83 19.3.83.
Nz 1166 for Burhagohain - ' ‘

Fe.165/-5.18 (ComiFudreswar ,N.Guwahatis

NEGETAION OF CHARGES UNDER AFTILLE I I11:~ The charges framed
Article I%II are bwsclﬁsﬂ and carn nat be called them authentic
due o following reasons:-— ” -

1. - The Enquiry Officer had submitted anly date of receipt
omf VFFs, &.tu11 date of delivery and date of delivery by me but
he had shown the Gath-mbgjntzmatlmm of YFPs to the addresses.
. Thc VFP are not delivered without intimation. .. of
all post affice menda them intimaticon then after adV@ es come  to
get delivery.' : :

3. The differences in between date of receipt and date &f
actual delivery were of only one week which were expscted dates

)

£
Ll
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=f - enguiry officer. In 1983 the situation of Assam alongwith

 Guwahati was' so havere that all the Govi.offices were ivregular

and improper in functicon. In such situation delivery shown by the
enquiry officer was not knowing the date of actual delivery. If
he had traced out the actual date af delivery, he should bhad- N
show the dates of intimaticon also to the addressees in support of

-

~dates of actual delivery.-

4. I hgve'alreadjﬁilluétrat@d in my previous appeal dated’
31.7.8% that the Fostman Book was no 't available during enqguiry.
Hence they can not cerpify the date af actual delivery.

. Every year my account had been inspected. Inspection
sfficer had  remarked ‘Checked and found _ sorrect’?  aevery year.
Hemce it would be very unfair and 1n)ugt Lé way that my account
and dealing had not been regular. )

.U.l

-~

’

& ‘ During entire ¢asa nast a nlﬂqlﬂ pax se was shown to be

recavered from me against misappropriation of Govi.money. - This

may also tell that charges were false, unfrue and I was honest
; :

ficient towards my duties and Department.

7. Serial No.4 of the table will tell that I  had  been
trapped without any fault. Rangmahal itself has a branch post
affice and delivery is made by the branch office. I had been
invalved in Rangmahal case alsa which was not directly related to
ME : : -

CHARGE  UNDER ARTICLE —IIIl: Shivi F.B.Roy, SPM has corvected  the
dates of delivery. put under signature by addressess. Followings
are the causes. Thus Shri Fay vlnlaied the pro.of Fule &2 of FHB
Val.I and F&T Man. Iz~

FParticulars of V.F. Name and Address Dates put by Date cmrrer“ed

Articles. o of the audr&sa@@g Addressee by Shri Rioy .
i.New Delhi V.F. . Mrs.FPankaj Humari 19.4.83 S.6.83.
No.897 for Fs.:288/~ CBaikia, North ’ :
o  Guwahati M.E.School.
Z2.Daelhi V.F. . Shri Madhab Ch. ad.4.83 9.6.83.
No. 1479 for o - Pas, Rajaduar
PS,A6@/~ ‘ North Guweahati.
3.Pelhi V.F. ‘ Shri Premocdhayr S 22.4.83 G9.6.83.
Nz 2@9 for ' Burhagohain, Rudreswar
Rs.l165/~ . _  Rangmahal. ' _ .

[y

NEGATICN OF FHAF GE UNDERE ARTICLE-IIT:- -

e LY

P’

1. ' I dld not correct the dates of addressees put under
their signature at'all. This thing I havw already mcntlunoa 1n my
written statement of defnnse dumxnc enq\.‘lryu

2. 81.No.2 of the above taalﬁ itﬁelf Wwill certify that I
have been alleged of no allegation. Date of delivmry‘ put by
addresses as- shown by tha enguiry officer on 24.4.33 | is quite

impossible. 0On 24.4.83 there was holiday which may kindly be
verified. On holiday post offices were closed, then how did Shri
Madhab Chandra Das, Rajaduar, North Guwahati get the delivery of
VFF. his point indicate that I had only been inviolved for  har-
assment and punishment . A C

T ER K
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S1.No.3  of the teble will tell that FRangmahal itself
has a branch post office. Each artd every delivery is made to  the
carea through branch office. How I was responsible for the - deliv-
ery of Rudreswar, Rangmahal. ‘

4., All the d

ates of delivery shown by the enquiry officer

are ’f,,,-datéﬁ’ not factual dates’ .
-+ a - 3 - FE 3 T . ‘ 3 ” . . '
S , Enqulry raport is not authentic. The enguiry offider
hag taken . those days_mlsw in to acoount - which were holidays.

Hence report prepared and put before the Senior Bupdt.of Fostal
Services, is on’ ‘EVpe:*attun basis’ not *Actual basis’.

He

all the charges under the case afe liabble to  be
dismissed b

ing it untrue, unfair and injust.

na
fate ﬂ

The most important thing your honour which I want  to

illustrate here that no doubt our honthle officers  have been

delegated encugh powers to govern the department but no power is

higger than and ifs ...... It is on true as the sun rises in  the
gast. The power is made by us but humenity is created by .Qir-

cle. hen one egonife  the obther without any reason or  due  to
malicious feeling, he egonisds God. You can not’ imagine  your

honowr how did T spent my those six years under monetary «risis
and mental disturbance. I have seen my family struggling with
privaticn. Even an snemy <ould feel pity to see such  situation
but our Senior Superintendent was my own, my afficer and a senior
mamber  of our family but she did not think over my problems  the
facts of the case why I havé been alleged. '

I " pray your bornour that I may kindly be Yclﬁi%#d all

withheld 1nrrement5 and my.all legal duss from whidh I have been
debarred due ta %he ai19QAbLHH and oblige me.

. T
life.

Yours fgithfull;

o ~ ¢PRIYA BANDHU ROY) .

., . . -7 FOSTAL ASSISTANT e
' HR o uuwmhat1 University F.0.-

Guwahati~14. .

Date : 1@th August,1989.

L3

Copy tp i- - L

Py

o The Pn%cm ster General, Assam Circle, Guwahati-1, fo
infarmation and necessary action.

2. The Senior Superintendent of Fostal Services,
Guwahati Davx idn, Guwahati-3 for information.

I shall be’?ary»gratefui'tm your honour for my  whizle |
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- ANNE?‘U&E\QL
DEPARTMENT  OF pOsTS -+ -

OFFICE OF THI CHIEF POSTMASTE 2 GENERAL & ALSAM CIRCLE
CUWAHANTI ¥ %

Memo No.Staff/9-26/89
+ Dated Guwahati,the 27th Decm, '89

This is an appeal directed against the orders
of punishment under Rule 14 of CC5(CcA) Rules, 1965
reducing Shri Priya Bandhu Roy, the then S.P.M.,North
Guwahati S$,0. and now P.A,, Guwahati University H,O.,

by 3 stages in the Time Scale of Pay for 5 years awarded
by the Sr. Supdt. of P.O.s, Guwahati under Memo No.Fl1-4/

83-84 dated 27-6-1989,

2. The case in brief : Shri Priya Bandhu Roy,the
then S.P,M., North Guwahati 5.0. was charge-sheeted by

the Sr., Supdt. of P.0O.s, Guwahati under Rule 14 of CCs

(CCA) Rules, 1965 under Memo No,F1-4/83-84 dated 31~10-
1985 on different counts for his failure to realise

demurrage charges for detaining V.Pp, articles,non-credit

of VP amount realised on due dates and entertaining one
SB deposit ‘for Rs,1200/~ while under suspension. On
conclusion of the disciplinary proceedings, the offi-
cial was punished on 30-12-1985 with reduction by two
stages in the time scale. The official thereupon pre-
ferred appeal and the appellate authority had set

aside the punishment on 18-05-1987 with direction of

enquiry denovo. Hence, the present appeal arises against :
the final orders of punishment passed by the disciplinary

authority on 27-6-1989,

3. The appellant has argued that during the eneuiry
he was upset and could not refute the allegations. Now,
he states that he was punished after lingering the
case for 5 years without considering the facts and was
harassed, The postman book was not found during the
enquiry to ascertain the date of delivery of the vp
articles., He has not misappropriated sp deposit of
f3.1200/~ as the day of' 30-10-83 was a Sunday and he
handed over the amount on the same day of receipt

i.e. 31-10-1983, That there was disturvance Auring

the relevant period and the offices could not function
properly resulting delay in delivery of VP articles,
Therefore, he appealed to set aside the punishment
awarded. :

4. I have considered the facts leading to this

. appeal very carefully and found that prescribed pro-

cedures have been followed by the disciplinary autho-
rity and the officials was afforded reasonable oppor-
tunity to defend the case. Coming to the points of
arguments of the appellant I find that he relied on
facts nokrefuted by him during appropriate stage of
enquiry and are not relevant here. Yet I am convinced
from the records of the case that non-credit of v,p.
amount on the dates of collection by Shri Roy was fully
established and that he accepted the SB deposits of
R3,1200/~ on 30-10-1983 and entered the transaction in
the pass book on the date he was under suspension.

the government- servant from gross m%gconduct concerning
non-credit of money colle¢ted in thé official capacity
and thereby attrgceting moral turpitude. The question of

delay in .. .

—_—— ————
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R . : delay in finalising the case was not unusual when the

{ . case had to be handled in Aifferent stages of procedurak
b L : actions. Regarding quantum of punishment awarded I do

1 " not f£ind room to invoke leniency and conalder that the

| A official deserves the punishment imposed by the disci-

plinary authority. The appeal, resultantly, stands
rejected. : y

\ Y . .
_\' c | . £41/
! (Col. 5.C. Samma)

Director of Postal Services,
Assam Circle,Guwahati- 1.

k -
1 Copy to :-

1. Priyabandhu Roy, Postal Asslstant, nuwahati Univer-
sity Post Office,Cuwahati - 14 for information wa.re
to his appeal dated 31-7-~1989.

2. The Sr. Supdt. of P.O.s, Guwahatl Divislion,Guwahati
(in Auplicate). '

3. Spare.

( A .

Ak S (Col. s.C..8

‘ | . Lo Della. L,Ji'l‘nn"'.l) .
) Director of Postal Services}) '

Assam Circle, Guwahati-1,
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Annexure—10
INDIAN FOSTS OND TELEGRARHS DEFARTMENT
F"’Ht"" P . . . . .Tﬂa
5% . auper1nLendmnt uf Fost Offices . Bhri Friya Bandhu Roy
Guwahati D1v*”1nr? Guwahati~1 TORLAL GL.ULHLO.
Guwahati University H.O.
No.E.1/Appeal /FLB.Fay, Dated Guwahati the 27.8.90
Sub : Documents in 0/W appeal. -
Ref.: Your appeal petition datéd 13.8.90. - . B
e This is for your information that you have submitted an
_ bE ¥
appeaal Dm+1t1un without the documents which had been addressed to

the D.G.. PAT New Delhi thrnu h proper channel.

Therefmre, it'is requested to submit the copy of  fol-
lowing memos for early settlement of the case.

Memo of Tharge Sheat with statement of imputation

i. s
Z. Defence representation of the charge sheet. ' . {
2. Funishment order. issued by the SSF/GH. »

4. fAppeal to the appellate authority i.e. to DFS.

5. Copy of order. from the appellate authority.

Sd/—
Sr. Superintendent of Fost Gf{leer
Guwahati Division, muwaha-~f

N

P TR
oalte

o
Fad
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—Annexure—ii
Date : 15th Bept.1330
T . . e ' -

The Senior wup@r1r+enden
Fostal Services

Assam Tivrcle, b
Huwahati. '

w

Subject = Lupl@" =f some documents, desived by your honocur-reg.

Fespected Haua-

In response to your letter No.B-1/8ppeal/FBE Eoy, dated
22.8.98, 1 am submitting herewith the caples of following revi-
DS etters as dasirad by yout. . T
1. Copy af !hargﬁ Sheet. h )

Z. Feply of Tharge . sheet in defence.

3. Copy =f order by which punishment implemented.
4, Oppeal to DPS (2 copies in different datps)

. Feply. re-&zved B apﬁeal Iy DFS.

The above copies arer for your kind perusal and necessary favoura-
ble action for settflement of case.

e

Yours faithfull

(F.R.Raoy)

Fostal Assistant

G.U. Fost Office
v : . - muwaﬁw**“i4ﬂ
EFrncl: As stated above.

By
&
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Annexure-—
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12

b
i

The Sr.Supdt.of Fost,

Hauhati Div.

Gauhati-1.
Through 8FM Udak Bakra S.0.
Suhject : Copies of some documents, desired by your honour.

Fespected Madam, FRef the letter No.Nil dated 15th Sept. 9@,
response  to your letter NMo.B=1/Appeal/FBE Roy dated 22, Snﬁw,
have submitted all the documents the Case on. 15th Sept. 3¢
But ‘it is regrete to inform yuu.till date I have
yet any response  from your end; kindly look in bothe matter
NecCessary fAVUurabLe action for settiement of case.
Thanking'ymy,

. . Yours faithfully

Friya Bandhu Ray

; ' ' ’ ’ SFM/Udalbakra
' C Ghy—-34
ﬂdte; aE.9.91 . SN - ‘ .
Mu UDBE/Staff/85. oo
¥ [}
£

et

in
I

ot
and
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CGauhati-1.

letter dated 20.%.91 which was send through SPM Udal Hakra

ANMe XU

2

o103

° S I

The Sr.Supdt.of Fosis A . b .
Gauhati Div. . :

CThrough proper channel..

Subjz Far eavly settlement the case all documents  have
submitted as reguired by you on 15th Sept.96. -
Siry .

" With ref.to the subject cited above, kindly ref

letter No. UDBK/Staff/05 dated 30.9.91.

But it is to regret you that Cyolr honour

till to
I have not yet received any response from ydlr end, kindly
in tx the matter as prayed for  and sarly settlement the case

1 am awaiting for your early and sympathetical favo
ble order please. ) ‘

Yﬂurﬁifaitﬁfully
Friya Bandhu Eoy
F& GU HO.

@.92

heen -

my

. vide

date

1 ) ot i:x l{
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Annesure—14

P o e
Date @ &.1.93

The Sr Supdt.of Posts
Gauhati DivJ
Ghy—1=

T . A

hrouah ﬁraper channel .

ubj: Copies of some  documents desired by'y@ur honour— Ted.
Eespecteaﬂﬁadam, _

'ma%néu EM letter No.FM/Corr/AFFL/ dated 21.10.92.

' In response bo your letter No L EB-1/Appeal/FR R - dated

7 .8.98, I have alveady submitted all the documents as desired. by

yau on 15th Sept.3@. S : : -

in this connection several reminder has been submitted

in time to time, but it is regreat to inform yoo that till to
date not yet settle the case noy yet any response from your end.

: Kindly look in to the matier as prayed for at an early
date. ' '
Vours faithfully
, "Sri Friya Bandhu Foy

FA/EU/HO
E.1.93-
Advance oopy 3 )
1. D& . PY%T,  New Delhi i For favour of  your bind  information,
photostat copy of E~1/Appeal /FR Roy dated w2 8,930 and dated 15th
Sept.98 is enclosed and prayed  for eat19 settlement of the case..
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Annesure—1S

. Department of Fosts @ India _
Office of the Chief FPostmaster Serevdl @ Assam Circle
Meghdoot Bhawan, lst Floor @ Guwahati~-7810881.

Ne.SA/1/92/Flas | | the 29tk Octobed 1992.

T 1

The JJPmE/huwah:twa

Subject: Derisihn.taken on staff Adalat held on QQ @P2.392 in Assam

Circle, Guwahati.

A copy/extractis) of the decision taken by - the Staff
Acdalat held on 30.9.92 under the chairmanship of Chief Fostmaster

General, Assam Circle, Guwahati on the respective grievances o
the Staff is sent herewith for favour. of taking necessary action.
A brief particulars of the grievances along with the name and
designaticon of the official is a&lso enclosed herewzth for favour
of ready reference. ‘ ' ‘

Frcl 2 As above

Sd/~ oY
(P.Dey? : .
Saecretary

- Staff Adalat & Accounts Officer

0O/0 the Chief Postmastey General
Asam Circle
A GUWAHATI:: 781881.

Copy :t,:, £ - o ‘ ‘

‘Shri Friya Bnndhu Ry, F.A. Guwewahati Lr;veraity;' with
reference to his applil ation dated 2 ==y an extranc of  the
decisioh  of  the Staff Ada;at held on 3@ is enulused for
information. ' :

Copy bo File No.BRA/3Z-19/792

Sd/

Becretary

Staff Adalat &% Accounts Officer
0/ the Chief Fostmaster General
Assam Circle, Guwahati-1.

This is yet anocther  representation  against the
punishment order imposed by Di ciplinary Authority.
The official had preferrved ar appeal against. this
punishment which was rejected by the Appellate
Authorvity. If he prefers any petiticn to Fostal
Services Board, the same may be serdt through Cone
trolling Authority along with his  comments  for
’ fur thefr cmnggderatimni The Adalat does not  find
this as fit case to be entertained in the Adalat.

Case is closed.
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Annexure—16.

.;.d.:l.-_n_.';

T '
Befire the Chalirmar . . : -
Fostal Sérvices Board. '
Through the proper channel.
Sub.: Unfairly - deduction of three stages from my pay fr@m
Fs.143@0/- to FEs.1368/- under Rule 14 of the COSCCCAN Rule Wf

1965 An appea} for deliverance of all reducsd increments-— TEQa
lin:;im

Fespected Sir,

With reference to the subject above, I am to  appeal
that the seniocr Superintendent of FPostal services, Guwahati
Divisicn, Guwahati-3 has reduced three = aqeq from my pay
Fs.145@07 =~ to FEs.136@8/- under Rule 14 of the COB (CCA) Rules of
1963 vide her memo No.1-4/85-84, dated E?th Jum:y 1389, which
s@ems to be unfair and injustice wlyh my future. In this connec-
tion I would like to taken by the Hon'ble nf cer as. Under -

o

I  have
(C0AY Fules of 126

4

een imposed twor charges under Rule 1 oof

s,

i
ik

4§

o

S

nr

A "I accepted a deposit of Fs.1200/- against OH 8B A/
Mo, 985936 on dated 20.10.82 which was not creduited on the same
day but the same was handed over to Shri Dhiren Mumar, the then
SFM North GH 5.0. on 21.180.82 by me. Thus I misappropriated the
amount tEﬂprqfiiy and viclated the provisions of Rule 4012 of
FHE Vol.I. '

(23 ,The VFFs reocsived have heen delivered lately and re—
ceived amount against delivery has not been credited on the same
day. Thus I misappropriated the Govi.mongey temporarily (The
enguiry and deri%imn taken portion of - the mems No.F1-4/83-84

dated 27.6.89 is encloseds,

Homfbly Sir, during enguiry I was so up set  due o
moxnetary crisis being I under suspension, i affect on my fami]
and  blame upon my. honesty and efficiency. I sould fot cross tni
allegaticn. Now when I am feeling some mental relaxation and
viewed on the allegations framed upon me. I reached the conclu-
sicn that all those chavged were baseless only to keep me due o
malicious feeling. The baseless following points themselves will
indicate the intention ef my envious:- :

-:'i',‘ll

o
i

T

tal I was %uSpEudEd on 14018082 and  without holding  an

enquiry I 'was reduced my pay. by two stages for two 'eafs With

cumdlative effect vide memo Mo F-1-4/83=84, dated 17.1.8&. You

ara kind enugh yau understood the reality , heard by appea; and
f g

set aside the above crder vide your  memo Nol.Staff/RED/9-15/86
dated 18.0.87 but the said pericd has not been regularised yet.

thd Once, after setting aside the order under F.F. Sd4-A by
the Competent Authority, the period of withholding of increments
is regularised Cand full payment is made for the pericd  but 2 f
your order sir. :

-

(o In this connection and in this rase it was cheerved



that neltuer enguiry office
understand - the situation o

put  me behind the bar of gunishment. Therefore, withaout
an snguiry my two stages off pay were reduced. '
(do 1 was charged in 1982 but enquiry was hald

EF S T

52~

case but they were in

v onor punishment officer were keen
f the-

huvry

after

t it
't [

holding

five

years., This too-late enguilry is the eviderce of their intention
that they wanted to hﬂ.faﬂg me only. :

=g Time after time| changing of their deriﬁinn ovear . -the
case indicates they were npt awarded with the fact of the case
cand  without  knowing the faot they were lingeving. the -case to
harass me. ' ’

073 After nverv@f I3 years no party could vremember the date
o f levery taken and items of delivery but evidences have been
collected on the basis of | YMay be' and *May not be?f from the

party. Such statement

The exact da

(gl ) te of
fram the Fostman book but

ble. Hernce date of actual

iz not authentic.

The allegations ms

haseless  and decision ftakerd by the Respected senior  supe
dent ® of FPostal services on |Yperhaps’ basis, otherwise there
no misappropriation  of  Gdvi.money against which I, have
hardssed and consequently I lhave been stopped Dv three stages

o evidences

can not be

de and charges

pay from Rs.145@0/7- to Fs. 13687,

) T want to clear the facts as under. If you
through  the fact . illusitrafted below, you will find
allegaticons made against mk were baseless and 1 have

[ 'f

45

delivery could not be collec
during the enguiry it was not
delivery shown by the enqulry

ted

Hindiy

that.
DEET

called authentic.

iy
availa—

afficer

leveled against me are
rinten-

WAaS

been

b f

'gcl

the
pu--

nished Ao reassn: -
CHARGE Ia'chri Priya Endhu| Boy - accepted Re 1280/ on 30.16.83
from A/ No.9B8G39GE and handed cver it to Shri Dhirven Eumary the
then SFM  on navt day on 31110.83. Thus he. misappropriated the
money temporarily and viclated the prn”~51nn of RBule 401 of FHE
Waol. I, T -
MEEATION GF CH&PGEn I : I have already narrated befare the en-
guiry officer at I had hagded over the amount of Es.1288/7/-  to
the then 8FM an the same day. The «charge of acceptances of
Fe. 1286/~ an S0.180.832 is less, because on 38.18.83 there was
Sunday and F«:t Offices ained closed being holiday, so no
Caccounts holder ‘could expecied to come over the post | office  to
deposit  the money. The d&teimf deposit shown on 31.10.82  is
correct. Hence, there was no mis dpﬁfﬂp“ldilﬂﬁ‘ﬁf"mﬁﬁﬁy- by me.
The charge stands false agains t me . ‘
CHARGE,IT @ Shri F.B.FRoy delijvered V.FP.Fs lately to the party and
recgived amount  against dellivery had not been credited on  the
same date. Thus it is a temporary misappropriation of Govi.money.
NEGATION OF CHARGE,II : During the pericd Assam along with' Guwa-
hati was under havos terrible situwation, whole Guwahati @ was
runfing under Bandha, hesitation; curfew eto o Noo Govi., office
was functicning properly. Henpe delay in delivery was natural. So
far credit. the money on Lthe same day, it is nob correct  to say
that the credit had been shopn lately. I had beenﬂ?ery punctual
in this regard. Every year 1nape tluﬂ remarks has  been ut



ﬁgood?,?cﬁecﬁed ‘aﬁ¢ found co¥rect?. The date of actual delivery
shown by  the enguiry officer are baseless. The actual date of
delivery «could be known throogh the Fostman book but during  the

rengquivy they did not get it. Without Fostman Book actual date of

1 -

delivery - shown is on ‘perhaps’ basis which can be treated as  an
authentic. After five year no party could remesmber. the artual
date of delivery takern. Hence submission of evidence on *May be?
and *may not be® basis can ot certify that I had misappropriated
the Govt.money. The charges leveled iz baseless. ' '

L3

‘I, therefore, appeal your Fonour kindly to set aside
whole of the case and I may kindly be freed from all the charges
i : F By * ) o
and my with held § increments may kindly be released and for the
period the full pay and allowances may kindly be paid w.e.f. the
date of suspension. co ‘ ' : )

= I shall be very grateful teo your honody cin o my  whole
1ife ~ - - :

1L

Yours faithfully-

(FREIYA BANDHU ROV .-

Fostal Asdistant '
Guwahati University FPaost Office

Guwahati-i4, =

e
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FoNoo1/185/793-VF
. Government of . India
Ministry of Communications
(Department of Fosts)
~Dak Bhawan, Sansad Marg

~ . New Delhi-110001. v
Dated, 2/12/93.
ORDER DEF. - '

. ‘Shri Friya Randhu mee_Pmctal Asstt. Guwahati Universi-
ty H.O. has submitted a petition dated | 25.17.9% against the
penalty of reduction in hif pay by three. stages, i.=. from
Fe. 1450/~ to 1366/- in the Time Beale of pay for a pericd of five
years imposed by the dlalipliﬂﬁYy authority and upheld by the

appellate authority.

s - At the outset 1t may be observed that the official has
preferred this petifiﬁn on @5.12.92  thoigh his appeal. was re-
Jjected onv 27.12.89. The petition has thus been filed aft &

dE;R/ af about three years. While Fule 29 of COS(CCA)Y RFules iqﬁu,
which provides. for revision of an wrder, does not prescribed  any

time liwmit for preferrving a petition, it can not mean tha an
official wanting to prefer a petiticn, must be so within =
rEAsona ble time and any delay beyond six months would be unreaso-
nable. I the instant casze the delay of about three years is too
unconscionable $o justify consideration of the petition.

3. o In view of the foregoing t
tained at this distant date end is hereby rejected on the ground
of unreasonable delay. ' ' ‘ '

Sdd/ -
(S.F.RAT) ;
MEMEER (F) FOSTAL SERVICES EOARD.

Shri Friya Eandhu an"

Fostal Assistant, )
Guwahati Univers 1ty Fost Office,
huwahafl 14. ' : -

iThruuqh P”M y Rosam Circle, Guwahati-781001).

he petiticon can not be enter—.

e
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| \7 /
. . \
‘M}/ﬁ B The Member (P) Postal‘ Servises Bonrd) (9'0
T GovHs of India ' 7
o emmotnngtes Annoe g
ﬁ . : +¢»Dak Bha\q} iy Sanpad Marg
R ,,EQLJLQQ =110 001.
Lo . Throubh Proper - channel.
; Ref, s Ordor Foo ¥. Mo.1/165/%-¥P dta 31 1p=93
| hith reference to your letter quoted above
I have the honcur to infom you that i1 hag been obgerved
- by your honour that 1 have Preferred the mapponl at p
belatzd gtage cauging delay of above three years. In
thig conmx“'t I em to dnform You that correspondences
were Ltalng rdone since 1789 to 1994 reguiarlys The
enclozad [.‘hotos'gut‘ coples of the corresvonding lettorg
will svesk abou the facts,
Further I would like to draw your kingd
attention fo eaquire into the mafter. calling upon the
- relévant dbcuments to meet the endg of Jugtices 1f the
recr™idg are ‘colled 1or, 1t will bve evijans thnt I have
been taking all gtepg - ithin time.
Under the circumgtanceg 1t is‘prayed that
your honour mpy be Fleaged to review the
matter Ec{)’mpathetically and ‘to'pasa orden
accordingly.
And fer thig act of kindneyg I ghall .e\"v::r Dray_o‘
Snclomrens /o (9'"’”’) Yours faithfully,
| / //z QR lilpneds co Koo
:'ﬁ f . P§7y; Bandhu Roy )

. N4
—

o . 3
'-".'f?ﬂ:"o "'z;‘.o (2\>/ . ' \)>/ \\)&

PA/s0-3B /':"é')‘// (
‘Meghdoot Bhawan / )’
Guwahati GPO

| i , o Guwahati~1
Advancy Copy for-

rded along with enchy
to e mber(p) p, e

tal Serviea TP

rd
~ tnm2TEen b
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. ‘ Annexure-19.
DEFARTMENT OF FOSTS, INDIA

Fraom : - T s
0/2 the Chief Fostmaster GSeneral Shri Friya Bandhu Roy
ssam Circle, Guwahati-781601. - Fa/50 8B Meghdoost Bhawan

GH.GRO, GHY-1.

No. Staff/15-4/93 . Dated at..

Subject s Fepre entation for reconsideration of Die's
avder on petition.

judgement

ressed to  Member
d simply to this
d by Dte’s wvide

Your  representation dated 28.4.%94 add
(F3,P5R, New Delhi has been examihed and retuYne
folLE since the case has already been finalisze
thei; letter No.l/7105/92 VP dated 31.12.95.

This for your information.

Sd/-

(1.0, Sarmal
Asstt. r*stmamte General (Gtaff)
0/2 the Chief Postmaster General

~ _ ‘ Assam Circie, Guwahati~7810@1. .
Copy toos
‘The 88FDES, Guwahati.

Sd/ -~
] g : " (1.0, Barma?
' Asstt. Fostmaster Geneval (Staffi
/0 the Chief Postmaster General
Assam Circle, Guwahati-781001.
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- | DEPARTHMEN®' OF POSTS (INDIA)- A |
, ‘; o "OFRICE OF THE SR.SUPDT. .OF Pe0SayGH DNy p3RD FbOUd, 3 . A
oo - MEGHDOOT BHAWAN,@UWAHALI-TE1001, t
To ' ' . KQ’ KQ '
g Shri Priya Bandhu Roy, o ~§
' PA/Guwahnti University HOo ; . e : N
. ! : . . B é i
No,PI1-4/83-84 - Dated at Guwshati-1 the 23rd 0ot/90, |
Subs—-Implementation of normal’ increment stopped ;
by 38P/Guwahati ' ' I ‘
. I '
Hefi-Your letter No, Nil dt. 10,10,90, | L
The ocase has beenexamined and it ie found that the .. |
J order of punishment imposed on you is very clear "That the
- ‘Pay of Shri Priyabandhu Roy, PA Guwahati University 1O 4
be reduced by 3(three) studes from Be1450/= to PFe1360/m in =t
i time scale of his pay for g period of. Pive years We€oW Ty cof
| , 18t July/89" The pay will remain fixed in the same, etage 13
& ; for complete 5(five) years and no inorement will et |
~during this period. The normal inorements will be entl  »
. aftexr the.Funishment periocd is over, e Ty
7 . . N , . . '- ‘\ ) CTGG‘,i
o Thie - ie for your informetion, }S:L B4
. i 1
- ) . . ) N bw\\.&‘{-
o , . ' AN. Qaugdbtuau _ s
o R Sregupdtd of Pont Officen, '
. ‘ o ‘ Uuwnahati Dn.,Guwmhmtgg1, 5?
' Copy toi L A o, /g

The Postmaster,Guwahati U versity HO forini’ormaéi.;a\i ]
e

WeTete his letter No,A2/g

+Bdok/PB Roy dt., 17.10,9¢ %

O
\
i

Sr.Supdt, o
Guwahati In,,
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\
i
C
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4
[}
. "
A
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ANNEXLRE Qi

> ]

G )

To . , |
The Senior Supdt.of Posgt Officks, ‘ \
Guwghati Division/Guwahati. .a

" (Through the Sr.Postmaster,Guwahpti GoP0e) o

Dated,Guwshati, ther%?({/}?%éf&.’ /9%,

Respected Sir,
With due respect I beg to ley before you the

AL S A e S

following few lines for favour of sympayhetio conéide4

3

/
N

" That Sir, I joined in the gervice on 349470 and

. Tt
. e e g a ey b e

as such I have completed 25 yerrs of complete service but

I did not received the Time~Bond Promotion due to my

e s reak L

pnnishﬁen§ for gtopéage of incrément for lagt three
yearss Ny punlshment hag already beeh over by Jwme/94.
.As‘éuch I an entitled for 1st Time*bond promotion for which,
you are requested to look into the motter very sympathe- _;
tically and allow me to avail of T.R.promotion at an eerly

'date.

For this act of your kindnees,I shgll remain

ever‘grateful 10 youe

L Yours fai@hfzi;y, »
- Jagﬁ@u-&ﬁi M{chy -

( 8ri Priyabandhu Roy )
Pe.A.Guwahati HeOo

Advance copy to i

1. The Senior Supdt.of Post Offices,
Guwahati Division/Guwaleti. -

\

2.~D‘Pos-/hesam.Circle/buwahati.

R
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: DEFARTHMENT OF
QFFIFF OF THE SF.SUFDT.OF POST OFFICES

- _sar

P”%Tﬁ INDIA

BUWAHATI-781001

N B/A Frumutlnn/TB/GinZ,

1y
whe

_ " The
Cadre
hereby
Rs.1406G/-
aps-,¢vvly
TEOF  scheme

< o~y
L?n.ﬁ:nguu

tio 23@@/*
Wit .
in ag:

*he date

fmllnwinq afficials of
have completed 16 years
promoted to the next higher grade carrying scale of
DTS/~ Lo

services in

15487~, and 880/~
noted aqaxnst each

covdance with D& h~w PDelhi No.3

FRA.Fostman

K

Annexura-22

L GHLDIV.

dated &t'Guwahati'une o I T

LT
are
Fay
re—

under
dated

ang

the grade

to 1150/
cfficial
1-26/83

L 3

CZ As laid down in para 8 of the Directorate aforesaid

letter the promated officials inter seniority

in the

lower grade

will remained unchanged in the gradation list in their basid
cadre. ' - .
?

. (33 Cases of officials included in the list but found
not  eligible if any should be reported to  this office before
effect to. - :

‘ (4 Copies of charge reports from the officils' on
assumption  charge in their higher grade Shnuld be sent to  this
office. ’ '
Name/Dean/Office Fé;*mdre Date of effect of TROF
1. 8hri Friya Bandhu Roy PA/GEHY HO 1.7.94
£. Md.Mushibuddin Ahmed/1] ‘ e bk ig.g.91.

3. Shri Samin Ch.Deka FA/Amingaon 15.12.324.
4. Shri Sana Ram Das FA/F .Bazar 12.11.92.
G« Shri Ananta Kr.Das FA/GHy HO Z2.6.92
&. Shri Mazibuddin fhmed s KRG R
Fostman. Cadres

1. 8hri ngahdra Nath Sarma F/Man, Silpukhuri 12.11.36.
<« Shri Phanidhar Baishya F/Man; Eshabari 8.7.91.
Z. Bhri Dharanidhar Deka F/ManEHyY /HD E7 %91,
4. Shri Farmud ALi - F/Man Amedigog 18.3.93.
. 8hri Khargeswar Das F/Mar, Silpukhari -19.3.93.
6. 8hri Mohan Ch.Medhi . P/Man,  GHY HG. 23.3.93.
7. Bhri Prafulla Ch.Thakuria F/Man,AGL, 80. 11.11.90.
8. Shri Fratap Ch.Kalita F/Man, GHY HO. 23.3.93.
Z. Shri Bhadra Fam Das - - - S .3.93.
12. Shri Hareswar Das pals ta ey 11.11.38.

1. Bhri Nivren Ch.Das =~ 23.3.393
Group DY Cadres
1. 8hri Bhagirath Sarkar Gr.D Offg.F/man

‘ T Fehabar i _ 2.5.93
2. Munindra nath Deka Gr.D, Kahilipara FeT.HE.

3. Mrs.Malati Frava Baishy /A Gr.D, GHY HQO. . ER.7.9R.
4. Mrs.Dipti Basfore Safaiwala, F&T Di=.

Fanbazar

Sd/-
(I Phngewnungsang?

;:_'."-?-85.
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21-40

4142
4345

Dopy to

#3 ez @m w3

e

©

Sr.Bupdt.of Post Offices,
Guwahati Dn.Guwahati-781001. -

The Officials concerned.

The FFg concerned.
The 8r.PME Guwahati
Spares.

GFRO/FM- Guwahati University H.Q0.

Sc/ -~ _ : ‘
Sr.S8updt.of Post Offices
Guwahati Dn, Guwahati-781001.



QHREIUYE*‘B

DEFARTMENT OF FOSTS, INDIA ,
grrzrg OF THE SF.SUFDT.OF FOST OFFICES, GH.DIV..
" GUWAHATI-781001 . |

NDHBE{BﬁﬁfHSG“IZ/ﬁﬁ ; - Dated at Guwahati the 8.1.39%.

in quxdan:e of the Chief FMG Assam 1&?!16? Guwahati
letter No.Staff/17-1/98BCR promotion dated 17.12.98 the follewing
mfficials are promoted to the cadre of HEE~II (BCRD) under the Znd
time bound promotion scheme carvying scale of pay Fs.0000-150-
2208 w.e.f. the dates shounidgainst places of posting of  the
afficials in HBG-I1 (BCR) cadre are also shown against sach.

S51.No. NMame of the officials Fresent. Post proposed Date of
: : : held place of ﬂffﬂ»t'nf
- oposting H IIfBFP'

1. Shri Nabin CH.Boro FA/GHRERD FA/GHERO  1.7.98
- @Z. Shri Achyutananda Das PA/Dvl.office PO/DvI.office —d@-—
A2. Shri Bhaben Ch.Das FRICFP2/GH GPO FRICFIGH GFG ~do-
@4. Shri Abhiram Kalita Fa/Silpukhuri FA/SIpk 1.1.9%9
5. Mras. Franati De- PA/GH GFO .. PA/Gh GRO 1.1.99
@&. Shri Harendra Mn.Deka Fa/sGEh GR0 4 PA/GH GRO 1.7.98
B7.8hri Narendra Nath Talukdar SFM/Digaru SPFM/Digaru S0 1.7.97.
@8. Shri FPriyabandhu Roy SFM/0dalbakra SFM/Odalbakra 1.1.97
@3. Shri Dhiven Ch.Mali SFM/Barduay SFM/Barduar -1.1.97.
1. Shri Ram Ch.Das - PA/MIg.RlyJHQ FO/Mlg.Rlg.HE 1.1.3
it. Shri Frabhat Ch.Rabha SFM/Boko 80 5FM/Boko 80 1.7.38
2. Shri Narayan Ch.Das SFM/A.Tribune W.Tribune 80 1.7.38

' Capy fong —

Usual charge report be changed and sent to all concern.

CHd/ -
Srnaupdt of Post Offices,
THuwahati Division, Guwahatbti- 781@@1

1-12. The officials. |

2e-2d. The FFs of the afficials.

5. The Sr.F.M. GH GFO.

260 The F.M. G.U. HO.

27. The Estt.branch /o the SmF/:hvn R

28. AP WY ABF(DN.2/8DI/C1. Guwahati Dn. - o

2%, The CZ.F.M.G. Assam Circle, Guwahati-1. : ~

- 38. O/,

21. Spare.
8d/~
C Br.Supdt .ot FPost D‘flsesy
Guwahati Division, Guwahati-781001.

[

.
1
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v ,iéﬁ‘»_-g,/,‘f Department of Posts ¢ India ; L '1 %
B ,h/‘“g Office of the gr, Supdt. of Pos ; Guwahati Division o
AR /o Meghdoot Bhawan 3rd floor : Guwahati T 781 001, o

: e

RN /"’ ”, . .;.. . ) *0Q ) ceoe [ .
R No B Bais7O(L) -1 o .. August 11, 1999 .
i S " EE T _ T L
[t o MEMORANDUM~ IV
;‘,,'gmjf,.i: e e REAS Shri P.B. Roy, the then SPM North Guwahatd,
i e e -7 80 was Placed under ausfension with effect from,1h.100837Ti
IR S DN - vide memo no, F1-4/83-8L dateq 38e 11410.83 and charge R
N .8heeted undep memo.'no, F1-4/83.84 dated {; . followed-
3 SR by awarding punishment of reduction of p y two

o e ~ :staged from R8,408,00 to Rg, 396,00 for @"period of 2 (two)
e e .- years With cumulative effect vide memo no, F1=4/83-84 - .
e T o dated 30412,85/17,01,86, Again Shri Priyg Bandhu Roy, the -

. then SPM North Guwahati S50 vas placed undep suspension "l

B -+ and charge sheeted under memo xa No, Flel /8384 dated .
ST 03410,85 followed by awarding unishment «of reduction of
YRS o "bay by 3 (theee) stages from 1 504,00 to R8,1360,00 for .
;l¢~.,‘ﬁv .. a period of 5 (five) years Weeosfs 01,07,89 vide nemo no,
1 F1i4/83-84 dated 27,06,89, , -

i} T .
P : = U . ; [} v l,k oo
/‘.lf,‘  e L AND WHEREAS the undersigned under pProvision lamf’.“g~

T ".;éstgic;eg to th: Subsistence allowance only paid to hin
g i for.bot . the periods, . T '
Fome T megp SRR '

vhy Shri Priya Bapgy Roy, - ' - , ;

S . The receipt of the memo should be acknowledged 5
e by Shri Priya Bandu Roy, ,

o, ! ’ ' .rig’ . . .
. © 7 (TN, SARMAH ) g

N Sre Supdt, of Pogt offices
: . Guwahaty Division, Guwahat{,

o

o .’

Copy to - ' v ] "1’

hri Priya Bandu Rey, pp PSD, Guwahatt = 781 029, -/

- DT - : b

6 TR v
: " XX we 1’

.



ANNEXURE - Q Ny
S/ i 7

To.,

, The Sendor Supdt. of Post Qffices
' . Guwahati Division, Guwahati-7e1 001
‘ }

( Through peoper channel)

Sub Frayer for treatment of suspension paviod as duty
for all purpeose - case of Shri riya Ranchu Roy
now PA at Postal Stores Depot,Guwaheti.

Ref Your Memorandum No. 3-1579(7) 4td 11.8,99,.

Respected Sir,

With due re;ﬁect, I have the honour to state that
the period of suspension has been treated as duty only for
conting of qualifying service which will have no affect as
my service will be heyond 33 years at the time of retirement,

That Sir, I was promoted to the 11SG-TI BCR vide
C.C.'s memo No. Staff/17-1/98/BCR promotion dtd 17.12,98 w.,e,.f,

*1,1.97 which was comuunicated vide ycur memo no. B2/BCR/IISG-IT/
92 dtd £.1.99. The Senior Postmaster, Guwahati GPO did not

give me the promotional benefit of HSG-II RCR the Beason of
which is not known to me, &n the meantime T have joined at
postal 'Stores Depot, Guwahati on transfer.

That Sir, T have heen denipd the i1SG-1T promotion
by the Senior Postmaster Guwahati GPO as well as by the
Postal Stores Depot, Guwahatl though the effect was given
from 1.1.97 by the C.r.

Under the circumstances it is reguested kindly
to cause issve necessary instructions so that I may get the
bencfit of HSG-TI promotion from 1.1.97.

Thanking you in anticipation.

Yours faithfully, L
. - Qs
l987’>ﬁ4,,é2ﬁ33f ~ﬁ"<3>§!?

, ( Priyva Bandhu Roy )
Dated Cuwahati-781 021 . “ .
the 27.£.99 PA, Postal Stcres Vepot,

Guwahati-781 021



A\ | . ANNExURE -

@ e T

The Sr Superintendent of Post Offices
Guwahati Division
‘Guwahati - 781001

. Through Proper chemmel

Subject:= Prayer for consideration of suspension pexiams
( for delay delivery of article ) period from
14~10-83 to 10-07-84 and 12-09-84 to 02« Ol 86
as duty for all purpose. '

ToTTEET T e e

Ref your memo no B-1579(L) dated 11-08-99

Respected Sir, .

- e

On receipt your memorandum No., B-1579(L) dt 11-08-99
I am a helpless employee witnessed a dream of hope of justice,
. 4

That Sir, in the said memo it is discussed how I have been
-punished severely for the period from 14-10-83 to 10-07-84 and ’

% DB SR Ty STl £ R Y
12209284 0 102-01-86, U A

b "“F" "',.- .

‘That Sir, after a spacé of period I have been again
considered for punishment on the same issue for twice.

e
’

Now, your kind honour is consedering my case and want ,
to treat the period from 14-10-83 to 10-07-84 and 12-09-84 to i

4
02-01~86 as duty for counting qualifying service for the purpose |

of pension only.

A
)

5
o

In humble submission I beg to pray before your honour to /;J
kindly confer justice to your employee serving in the depa;tment“.,}
Jand consider the period in duty for all purpose for which of you
act of kindness , I shall remain ever greatfull to you. '

1

—

i
3

Thanking yow. S

.
S0y e

o

: Yours faiéhfully.
. . SHor o
. | Py /B e KoY

(Priya Bandhu Roy)




‘and  submitted h

v o b B

Annexure-27
- ' : DEFARTMENT orF PDSTS,_INDI@
OFFICE OF THE B8R, SUFDT.OF 08T OFFIDES?GuwAHﬁTI DN .
' : GuwAHATIw781®@1,

N B-1573(13° : Dot et T, 27 .10-99.

ghri F.B.Roy, the then SFM, North Guwahati S0 and  now
working as FA FED, Guawahati was placed under suspension  with
effect from 14.18.83 to i@.7.84 vide memno Ne, Fi-4/83-84 dated
11.10.83 and charge sheetd under memo No.Fi-4/83-84 dated 11.72384
fmllowing by awarding punishment of reduction of pay by 2 (two
stages from Re, 4@B/- to Re/.396/- for a period of two years with
cumulative effect vide memo NoLF1-4/83-84 dated 2. 17.85/17-1-86.
Again Shri F.B. Roy was placed under -suspension wee.f. 12.9.84 to
2.1.86 vide mema No.Fi-4/83-84 dated 9.9.84 and charge sheeted
under NEMQ.‘NQ}F1“4/83”84’ dated 3.10.8% followed by awarding
punishment of reduction of pay by 3 {three) stages from Re. 1450/~
ter Re.1260/~ for a pericd of S(five) years wee.f. B1.7.89 vide.
mems Neo.Fl-4/83-84 dated 27 .6.9%. '

Now, the undensigned under provigion laid down in FE-

54043 proposed  vide memo N B-15732(L) dated 11.8.9% that the

period of suspension from 14.1@.83 to 1B.7.84 and from 12.9.84 to
= 1.86 shall be treated as duty feor counting qualifying G@RYvVice
for  the purpose of  pension only and payment will be restricted
t the subsistence allowanoe anly paid ta him faor bdth the peri-
s ' .

Shri F.R.REoy was given an-opportunity of making repre-

‘sentation if any on the proposed decision vide mems  No B-1873C10

dated 11.8.99 and said Shri F.E. Eoy had received the above £nemo
1Ty iz written representation dated 27.8.%9. to ihe
undersigned on 2.%.9%, In his reprasentation Shri Roy has stated

as followsi—

voWith due respect, I have the hwoooov o state that the
pericd  of suspension has heen treated as duty aonly for - counting
of  qualifying. service which will have no affect as  my - gervice

"will be bayond 33 years at the time of retirement.

: ..That'Siv, I was promofed to the HaE+-11 BOR vide 0.0.7s.
memo No.Staff717-1/7%38/BCR promotion dated 17.19.98 w.e.f. o 1.1.97
which was communicated vide your memo Mz B/ BOCR/HSE-IT/S92  dated
8.1.99. The SBeniar Fostmaster, Guwahati GFO did not give me the
promotional benefit of HSGE-I1 ECR the reason of  which is not
krown - o me.  In the meantime I have joined at Fostald Stores

"Depot, Guwahati on transfer.

R That Sir, I have been denied the HHG-II promoticon by
the - Senior Postmaster, Guwahati- G0 as well as by the Fostal
Stores  Depot, Guwahati thriough the effect was given from  1.1.97
by the ©.0. : :

- Under- the civcumstances it is requested kingdly to cause
issue NRCessary _inﬁtrqctimnﬁ so that i may get the benefit o f
HSE~-T11 promation from 1.1.37%. :

The  rase has been considered very carefully and “found
that . he has nothing move to say against the proposal and it omay

%
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be menticned %e*a that tha disciplinary cases were ended with

. In view o f the above, I, Smt.B.R.Chakravorty do «hereby o
order that the pericd of suspensicon from 14.18.832 to 10.7.84  and
from 12.9.84 to 2.-1.8B6 may be treated as duty for counting guali-
fvipg service for the purpose of pension only and the gayment
will be restricted to the subsistence allowances anly already J

paid to him.

Sd/—~
(Bmti. B.R.Chakravorty?
' : ' Sr.8updt.af Fost Offices,
' N Guwahati Division, Guwahati-7810€1.
l::|:|py e I ' . )

1. Ghri - F.B. RBoy, the then SFM; North uuwana 1 SD and now
Cworking as PA. PSD Guwahalti.

Z. The 8r. Fostmaster ; Guwahati GPO for infﬁrmatimnn

3. The Supdt.of FSD, Guwahati, Bamunimaidan, Ghy-Z1

- for information, :

4. The CPMGEVig) Assam Circle, Guwahati.

I-6. CR/FF files

7. upar@.

Sd/~ . .
(Emti. B.R.Chakravortyl
Sr.8updt.of Fost Offices,
Guwahati Division, muwaﬂat1~781l@1,

i
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Sri Priya Bandhu Roy ¥

- VS - ‘
Union of India & others

IN THE MATTER OF :

Written statement submitted by the Respondnets.

(WRITTEN STATEMENT)

Brief history of the case, which may be treated as part
of the written statement.

Sri Priya Bandhu qu now PA, PSD Guwahati.while'
functioning as ‘the SPM North Guwéhati SDO was palaced
under suspension w.e;f. 14.10.83 ¢¥ide SSPOs Guwshati
Divn memo no. ¥1-4/83-84 dated 11.10.83 contemplating
disciplinary against him for -alleged involvement of tem—
porary misappropriation or govt, money in respect of VP
articles delivered,

- The said suspension was revoked under SSPbs. Guwahati
memo'no, F1-4/83-84 dated 5.7.84 and- the official resumed |
duty as PA, Maligaon Ry, HQ SO w.e.f. 11.7.8k4.

. The said Shri Roy while uhder?suspension unauthorisely.
accepted a sum of Rs. 1200.00 only being the SB deposit
from the holder of North Guwahati S@ when the case came
to light the offickal was against plabed under suspension
vidé SSPOs/uH memo no, K1-4/83-84 dated 6.9.84, The order
of suspension was given ‘€ffect w.e.f. 12.09.84.

The official was charged sheeted under Rule 14 of
CCSQCCA) Rules 1965 vide SSPOs, Guwahati memo no, k1-4/

83-84 .dated 31.10.85.

Lontd, .. 2/P
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Tne'proceeding against"him was finalized‘videpSSPOS,‘
uuwahati memo no, F1-4/83-8h dated 17.01.86 1niict1ng

on him the pnnxkxgx penalty of reductlon of pay by two

stages for a period of two years with cumulative effect.

- ‘I'he OiIIClal preferred an appeal v1de nis 1etter

| dated 30 6.86 against the order of penalty. The appe-

llate autnorlty dlsposed of the appeal and ordered

for De-nove'inquiry setting aeide'the punishment awarded

vide DPS/uH memo no. Staff/RD/9-18/86 dated 18.05.87.
' 4
As’ per order of the appellate authority . a de novo

enquiry on original proceeding was conducted and the

I. A. on completlon of the inquiry submitted his

findings holding the charges against the official as

proved. A
Therefore, tne disciplinary - autnority vide memo'no.a

F1-A/83-8h dated 27.o.89 flnalised tne proceeding with

the lmpositlon of the penalty of reduction of pay of

the officail by 3 stages for a period of 5 years,
The order of punlsnment was also appealea against by

appeal dated 31.7.89 submitted to the DPb/un. The

'appellate autnority vide memo no._btaff/9—26/89 dated
27.12.89 disposed of tnefappeal witn ‘the order upholding

the punlsnment awgrded by the & dlsCLplinary authorlty.

The Offlclal submitted a.petition dated 25.12.92

against the penalty to the UG‘POStS, New Delhi. ‘The

‘petitlon was rejected on the ground of unreasonable

‘The official was granted TBOP promotion wee g f.
1.7.94 i.e, on the very next day.of completion of

_punishment period

Contdo. o e o g/P
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.The official was erroneously granted BCR promotion f
We€ofe 1 7.97 though the off101a1 has completed 26

yéars of service on 1. 7 97 but due to non quallfying

service from 14,10.83 to 10.07.84 and from 12.09.8h,to
02.01.86, the BCR promotion could hot be implemented.
oo ’ '

¥

1. That with regard to’paras, 2, 3, A.1-aﬁd 4,2 the resp~

ondents beg to offer no comment.

2. That with regard to para 4, 3 the reSpondents beg to

state that the applicant was placed under suspension

' by the Respondent-no..S ‘under memo no. F1-4/83—8h dated

11.10. éB and the said order cf suspension was given d

~effect from 14.10, 83. As per records ‘the applicant

was granted sub51stence allowance equal to leave on
half average pay by the Respondent No,-ﬁ'memo no,
F1-4/83-84 dated 27.10.83. The said suspension order

was revoked with immediate effect vide memo no. F1-4/83-

-84 dated 5.7.84- and the order was given 8 effect from

11.7.84, |

The applicant was placed again cnder suspension
with effect from 12. 9 84 by the Respondent No. 5 memo
no. F1-4/83—84 dated 6.9.84 and subsistence allowance
adm1351b1e as per rules laid down in FR 53 (1)(a)was
granted to him vide memo no.’ F1-4/83-8& dated 10.10.84 |

»payable from 12.09 8A

.Subsistence allowance was reduced by 25% vide memo
no. F1-4/83-84 dated 8.1.85 with effect from 01.01.85
as per provision laid down in FR 53(1)(II)(a) embodied

~ vide G.I,M.F.OM no. F(1)-EIV A/66 dated 30.6.1966. The

applicant was placed under susPen31on on both the said

occasion pending investlgations into alleged defalcation

—
of Govt. moaezl_gig_appeal for revocation .of suspension

\_________....—-—-‘

order were considered but was not conceeded before the

apprOpriate time in the interest of investigation.

Contdeevse. 4/P
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The said subsistence allowance was increased by

another ZOA w.e.f. 1. 10 ,85vide SSPOs, Guwahati memo
no. Fi- 4/83-84 dated 30. 10.85, |

3. That with regard to para 4.4 the respondents beg

to say that.the rate of subsistence allowance~was
'determined as per prOVisions laid down in FR 53(4) and

'aenhance and reduction of the same was ordered on -

periodical review taking into merit of the 01rcumstances
with conformlty to guiding principles laid down in

rules.,Other matters as stated in para b, 3.

4, That with regard to para 4 5 the respondents beg to
state that the punishment order against the applicant

for the first 1nstance of offence was issued without
holding .oral enquiry as._ the applicant admitted the
charges in otherways. However the said order of punis-
ment was set aside bypthe”appropriate Appellate authority
with orderszor'de novo proceedings against thevappiicant.
5e That_with regard to para;h.6 and 4.7 the respondents

beg to offer no comment.

6. That_with regard to para.4.8~the’respondents beg to
state that the contentions of the applicant are not true
and based on records. Inquiry was_held as per provision
laid down in Rule 14 of CCS(CCA) rukes 1965 and the
applicant was given reasonable opportunity to defend the

gase 1n all stages.

7. Para No. 4 9 : No cﬁmnnx comment.

8.,That with regard to para 4 10 the respondents beg to
state that the applicant was given reasonable opportu—
nity as préscribed in rules in every stage of depart-

mental 1nquiry held against him.‘The allegation against -

‘ the inquiry authority that he was denied of proper

:defence is not true but malicious and without base.‘

Contdse... 5/P
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‘The Inquiry autnority conducted the spirit of. lmpar- ,

tiality and offered every Justified and reasonable
opportunity con31der1ng the merits of the submissions

of the applicant.‘There was co-operation and full

. participation,py the appllcant throughout the inquiry

and never raised a complairit. 0f biasness of the Inquiry

authority.

9. That with regard to para 4.11fthe respondents beg to
state that the statement made in the para have no iota of
truth. The applicant trles to cover up the facts on
record by_his imaginary contentions, The_Disciplinary
authority (Respondents no. 5) passed the order of
punishment against the applicant after assessing the
evidences_and materials and findings of the. lnquiry
authorlty. ‘The witness were examined/cross examined

during theé oral 1nquiry by the Independent Inquiry

Co Authority not by the Disclplinary authority as alleged
. by the dpplicant. The order of punishment has deliberated
. the facts clearly.

10. That with regard to paras 4,12 and 4,13 the respon-

dents beg to offer no comment.

11. That para No. 4.14 that the Appellate authority

= dispOsed»of the appeal of the applicant after due
: consideration of the. issues/points raised by the applicant
in his appeals. Thée issues in the appeals and ground for

-reJection,have been discussed in clear terms in the order

s

passed by "the appellate authority.
12. Para No. 4,15 3 Nc comment.

13. That with regard to para’ 4 16 the respondents beg

~to state that the applicant submitted an appeal petition

on 13.8.90° addressed to the Director General Post and

Telegraph New Delh1 against the appellate order that too

| Contd......' 6/pP
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aithout_suoporting doouﬁents. The applicant was~advised
o submit the wanting—docuﬁerts'whiCh he complied on
15. 9 90. The appeal petition was not properly worded
and addressed to apprOprlated authority. Here in thls
case the applicant should have preferred a petition
addressed to the Member (Admn) Postal Services Board,
New,Delhi. However, the case was examined by the Staff
Adalat'of'Circle office whichfdisposed of the same with
further direction to the authority to forward a petltlon
if recelved from the applicant to Postal service Board,
b

New Delhi,

14, Para No. 4,17 : No comment. .

15. That'with regard to para. 4,18 the respondents,beg‘
to state that the petition so made by the applicant was
rejected by the member (Admn)Bostal Services Board on
the ground of unreasonable delay in submission of the

petition i.e. after“abour three years from the date of
disposal of the appeal. “
-~j6.‘Thatwith;regarduto para 4.19 fhe'reSpondentsvbeg

to state that in factvthepapplicant failed to prefer .a
petition to the,abprOpriate'authority withih reasonable
period of disposal of his appeai;AHe”preferred_the
petifibn to Postal gervices board, New!DelhiVOnlj after res
receipt of decision/advice of the staff Adalat By that
}tlme a period of about three years had elapsed since the .
.date of disposal of his appeal. The appllcant is solely
responsible for the inordinate delay in submission of

the petition.

.17; That.With regard ﬁofpara.h.ZO the respOndents beg

to state that the applicant was punished w1th reduction
of his pay by three (3 stages from Rs. 1&50/— to 1360/-
vforva_perlodiof 5,(five).years from 01-07-89'vide'SSPOs,
Guwahati no. F1-4/83-84 dated 27.06.89. Thus during this

Contdd... 7/P
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perioa the applicant was neither entitled to get
increment no promotion as. being the punishment in force.
18.‘That with regard to para 4,21 the respondents beg

to state that as in para 4 20 above. Thus during this
period the applicant was neither entitled to get: incre-
ment nor_promotion‘as beinglthe punishment in force.
-”Thevorder was not modified. The applicant‘made represen-
tation incrments for the periods. His pay remained reduced
vide his application dated 10.10.90. A reply was sent to
him by the Respondents No.,5 on 23,10.90 clarifying the
~ issue and regarding his claim which was not due. This
reply did not tentamount to any modification of the

order of punishment.

18. That with regard to para 4.22 the respondents beg

to state-that the applicant was granted TBOP w.e, 1.
1.7.94 i.e, on the very next day follow1ng the expiry

lﬂf of(the_punishment period. A maJjor penaly of reduction
of his pay by 3 stages‘from Rs. 1450 to 1360 for SHyears
was imposed on the applicant on finalisation of disci-
plinary proceedings against'him. The puniéhment‘took
effect from 1.7.89. His promotion under TBOP could not

be granted during thé currency of the punsiliment from
1.7.89 to"30 6.94 as per guidelines provided in Rule 11
of CCS(CCA) Rules 1965.-The contention of the applicant kix
that promotion under TBOP' scheme can not be denied even

if disciplinary proceedings is on or consequent punishment
imposed is not true. Promotion to higher grade under TBOP
scheme is also subject to ‘fitness and clean record during
the period of consideratlon by -the Department Promotion
Committee established by rules.

19. That with regard to para 4,23 and 4.24 no comment.

Contdesee. 8/P
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20. That with regard to para 4,25 it is stated that

: thekepplicant remained under suspension for the period

from 14.10.83 to 10. 07.84 and 12.09.84 to 02,01.86. -
Regularisation of these suspension periods was prccessed
and finalized as per rule provided in FR 54 after giving
opportunity to the apblicanf.

21. That with regard tO'peraVQ;ZG‘the respondents beg to
state that the ‘official was placed under sespension for
alleged'ihvolvement of temporafy misappropriation~cf Govt.
money in respect of VP articles delivered form 13.10.83
to 10 07.84 Again he was placed under suspension on

allegation of accepting SB deposit from a SB a/c standing =t

at North Guwahati S® during his suspension period unau-

thorisely.
Regardlng granting of subsistence allowance the

same has been mentloned in para 4.3 above. The contentions

‘ of_the app;icant that he wasﬁv1ctimized by illegal suspen-

sion held against him are not true and based on facts.

The above mentioned action had to be taken against the

applicant in the interest of administration and discipline .

in the spirit of statutory rules. and the appllcant faced

the consequences as results of his mlsdeeds.

22, Thatvwith*reggrd to para 4,27 the reSpondents beg to

state that the applicent's‘caSe_fcr promotion to HSG II
grade on completion of 26 years of continuous seryice"
uhder BéR scheme could not be decided due to non regular-
ization of the pericds of'ﬁis suepension. His name was
erroneously included iﬁ the panel of the cfficiais
granted ﬁrcmotion under BCR scheme., The irregularity was .
set. right dropplng the name of the applicant from the

approved llst. ¥

23, Para 4.28': No comment;

i . Contdeeeess 9/P
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24, That w1th regard to para 4, 29 the respondents

state- thatx the punlshment order was issued keeping

in v1ew the merits of the case. Regarding promotlen

of TBOP and BCR, the promotions were granted from
the date of their entltlement.‘ |

_25. That with regard to para 5.1 the reSpondents state

that subsistence allowance was. pald to the applicant

as mentloned in . para 4-3 above,

26.»That with regard to para 5.2,the respondents state

'that inquiry was held as per provision laid down in

rnle-1é'ef CCS(CCA) Rules 1965 andApunishment awarded on

the basis of inquiry report.

27. That‘with regard to para 5.3 the respondents state

that the applicant was allowed to defend the case in
inéuiry.

28, That with regard. to para 5.4 and % 5.5 the respon-
dents beg to say that reply has already glven in para #x2
4, 27 above,

", 29, That with regard to para 5.6, 5.7, 5,9, 5.9, 6

~and 7.the'fespondents beg to offer-no comments.’

" 30, That in view of above the applicant is not entitled
- to got any relief prayed for by the applicant in para

8.1 to 8,10. The case was decided on merits and the
period of suspension'has been treated as duty for
eountihg qualifying Serviee for the purpose'of pension
only restricted to subsistence allowance already paid.

to him after'consideration of the merit of the case.

Contd.esesss 10/P .
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VERIFICATION

I Shet @) R. C/K,Muwu wd—Q-T
being authorlsed do hereby. solemnly declare that the
statements made in the written statement are true to
my . knowledge, bel:.eve and information and no materlal

fact has been suppressed.

[‘ And. I sign this vemficat:.on on this 02[{ ¢L day off“

- L RN Tor
N : 13? Smpermmndem of fiest Officu.

WS, quga—73 (60}
%ammwi Divigian. Guwelii ‘INOU!
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